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CENTRAL ADMINISTRATIVE TRIBUNAL GUWAI-IATI BENCH. 

O.A. No. 6 of 2005. 

DATE OF DECISION : 06.05.2005 

Shri AshokKumarBhatt 	 APPLICANT(S) 

/ Mr. A. Ahmed 	 ADVOCATh FOR THE 
APPLICANT(S) 

Union of India & Ors. 	 RESPONDENTS) 

• Mr. MX. Mazumdar, K. Upadhyay 	 ADVOCATE FOR THE 
• 	 RESPONDENT(S) 

THE HONBLE MR JUSTICE G. SIVARAJAN, VICE C}IAIRMAN. 	- 

THE HON'BLE MR KVPRAHLADAN, ADMINISTRATIVE MEMBER - 

• 1. Whether Reporters of local papers may be allowed to see the judgment?) 

2. To be refened to the Reporter or not? 

• 	 3. Whether their Lordahips wish to see the fair copy of the judgment? 

4.. Whetherthe judgment isiio be circulated to the otli cc Benches? 

Judgment delivered by Hon'ble Vcc-CIaiiman 

I 
I. 



CEN'IRAL ADMINISTRMTVE ThIBUNAL, GUWAHATI BENCH 

Original Application No.6 of 2005. 

Date bf Order This the 6"Day of May, 2005. 

The Hon'ble Mr Justice G. Sivarajan, Vice-Chairman. 

TheHón'ble Mr K.V.Prahlada.n, Adrriinistrative Member. 

Shri Ashok Kumar Bhatt, 
Principal, Ken&iya Vidyalaya, 
C.C.I. Bokajan, DistrictKarbi AEiglong, 
Assam,Pin-72490 

By Advocate Sri A.Ahmed. 

- Versus- 

The CommissiOner, 
Kendriya,VictyaiaYa: Sangathan, 
18, Institutional Area, Shaheéd Jeet Singh, 
Marg, New Delhi-i 10016. 

2 	The Education Officer (Vigilance). 
Kendriya Vidyalaya Sang.than 
(Head Quarter) 18, InstitutIonal Area; 
Shaheed Jeet Singh Marg, 
New Dihi4 10016. 

Applicant 

3. , The Assistant Commissioner,  
Kendriya Vidyalaya Sangaihan, 
Regional Office, HospitalRoad 
Silchar-78$00I. 	 ... Respondents 

By Advocate Shri M.K,Mazurndar assisted by Keshab Upadhyay. 

.ORDEJ' 

SWARAJAN J.(V) 

The applicant was the Principal, Kendriya Vidyalaya, Jaipur. He was placed 

under suspension in the year 2002 pending disciplinary proceeding. The 

disciplinary proceeding was initiated against the applicant and enquiry officer was 

appointed in the year 2004. The applicant made a request by his letter dated 

7.5.2004 before the Enquiry Officer for supply of certain documents which 

•0 
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according to him are relevant for the purpose of prosecuting disciplinary 

proceeding. The Enquiry Officer by communication dated. 3.6.2004 (Annexure-L) 

orderedfor, supply of 5 items of documents which aóeording to are relevant, it was 

further observed that the other documents sought for by the applicant are not 

relevant. Based on the said directions the Section Officer and Presiding Officer of 

KVS (Hqr), New Delhi supplied those documents to the applicant. The regular 

hearing of the disciplinary case was fixed on 17.1.2005. The applicant had 

participated in the proceeding on that day and thereafter filed this application 

stating that all the documents sought for has not been supplied to him, For this 

'reason the applicant wants the entire disciplinary proceeding is to be quashed. Th 

respondents filed their written statement denying various allegations made in the 

application. 

Heard Mr A.Ahmed, learned counsel for the 'applicant and Mr Keshab 

Upadhyay on behalf of Mr MX.Mazumdar, learned standing counsel for KVS for 

the respondents. The counsel for the applicant submitted that the entire 

disciplinary proceedings are vitiated on account of delay and on account of non 

supply of relevant documents. The counsel for the respondents on the other hand 

submitted that all the relevant documents have been furnished to the applicant and 

thereafter the applicant had participated in the regular hearing held on 17.1.2005 

also. He accordingly submitted that the applicant can not.be  say that all the. 

relevant documents have not been furnished to him. 

We have considered the rival submiion of the parties. As we have already 

noted that the applicant's request for supply of documents was considered by the 

Enquiry Officer and the documents which are relevant (according to the Enquiry 

Officer) have been supplied, if as a matter of fact the applicant have a case that the 

remaining documents are also relevant for the enquiry he should have stated. so  
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and made a request for that also before the respondent& Be that as it may, the. 

applicant having participated in the regular hearing on I 7.1.2005 we do not find 

any reason to issue any further direction in reglrd to the supply of other 
9t*/ 

documentsas requested by the appliant and stated to bereievant by the Enquiry 

Officer at this stage. The applicant will participate in the regular hearing to be held 

by the Enquiry Officer on the days when the enquiry is fixed by him Ultimately if 

the applicant finds that enquiry officer relies on documents which are stated to be, 

,relevant for him, certainly it is for the applicant to agitate the same. The request of 

the learned counsel for the applicnnt that the enquiry 'must be completed 

expeditiously mustbe, noted by the reondents and directed accordingly. 

With this observation the application is disposed of There will be no order 

astocosts.  

(K:V.PRAHLADAN) . 	. 	 (G. SIVARAJAN)'' 
ADMThTISTERATIVE MEMBER 	 . 	VICE CHAIRMAN 

pg 	 ' 	 S  
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cert 	dth:htriIilV 	,tj;tIial 

10 JAN2005 

IN THE CENTRAL AD11INISTRATI IJ 
GUWAHATI BENCH, GUWAHATL 

I 

no, 

(AN APPLICATION U1WER SECTION 19 OF THE CENTRAL 
ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. /6 OF 2005. 

BETWEEN 

Shri Ashok Kumar Bhatt 
Applicant 

-Versus- 

The 	 ,kMS2.OkL',, 

Respondents 

LIST OF DATES AND SYNOPSIS: 

Annexure-A is the photocopy of Office Order No.F8-26/2002- 
KVS(Vig) Dated 05-04-2002 issued by the Respondent No.1. 

Aimcxure-B is the photocopy of Order No.F/2002-KVS 

(GPR)/25093 Dated 06-05-2002. 
/1111 

' 

	
/ 

Annexure-C is the photocopy of the Office Memorandum No.F8-

26/2002-KY S(Vig) Dated 26 th  September 2002. 

Annexure-D is the photocopy of Representation Dated 10-10- 

2002. 	 11 
Annexure-E is the photocopy of Memorandum No.F8-2612002- 

KVS(Vig) Dated 11-12-2003. 

Amiexure-F is the photocopy of Memorandum No. F8-26/02-
KVS(Vig) Dated 26-12-2002. 

Annexure-G is the photocopy of Order No. F8-26/2002-
KVS(Vig) Dated 20-01-2003 issued by the Respondent No.1. 
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Annexure-H is the photocopy of Ref. No.KVB/Per.AKB/2003-
-. 	- 	 '04/381Dated6-10-2003. 

Annexure-I is the photocopy of Ref. No.KVB/AKB/2003-04/513 
Dated 24th  December 2003. 

Annexure-J is the photocopy of Judgment and Order Dated 26th 

February 2004 passed in Original Application No.302 of 2003. 

Annexure-K is the photocopy of the Ref No.KVB/AKB/2003-
041707-8 Dated 7 th  May 2004. 

Annexure-L is the photocopy of. letter No.F.4/KVS/AKB/2/ 
Dated 3.6.2004. 

Annexure-M 	is 	the 	photocopy 	of 	letter 
No.F.Jnquiiy/AKBIKVS/2004 Dated 26-08-2004. 

	

A,L_N 1 IL 	 - ..L44, A/o.J4/Svs/4iB/3 
t)0i9t 	/2-o4. 	U 

• 	 This application is directed against the non-supply of necessaiy 
• 

	

	 Documents relevant to the Disciplinary Proceedings against the 
Applicant and also for quashing and setting aside thepnptal 

Proceedinginst the Applicant, as the Respondents particularly 
Respndent No.1 failed to complete the Departmental Proceeding I 
against the Applicant as expeditiously .as possible within a period of six 
months as per earlier direction of this Hon'ble Tribunal in OANo.302 
of 2003 Dated 26th  February 2004. 

RELIEF SOUGHT FOR: 

That the Hoifble Tribunal may be pleased to direct the 

Respondents to set aside and quash the Departmental Proceedings 
against the Applicant as the Respondents have failed to provide the 
necessary Documents to the Applicant and also for that the Respondents 
have not completed the Disciplinary Proceedings against the Applicant 
within a period of six months as per direction of the Hon'ble Tribunal in 
O.A.No.302 of 2003 Dated 26th  February 2004. 
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To Pass any other relief or relieves to which the Applicant may 

be entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

The Applicant most respectfully prays for an Interim Order 

before this Hon'ble Tribunal, that the Respondents may be directed to 
stay the regular hearing on 17-01-2005 till the supply of all Additional 

Documents as required by the Applicant. 

11 

.•1 
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• 	- 	 I 
IN ThE CENTRAL ADMIIS 1iViTBJi1AL,— - 

GUWAHATI BENCH, GUWAHATL 

• 	 (AN APPLICATION UNDER SECTION 19 OF THE CENTRAL J 	- 
ADMINISTRATIVE TRIBUNAL ACT 1985) 	 4 - 

ORIGINAL APPLICATION NO. /C? OF 2005. 

•. 	 / 	 BETWEEN 

ShriAshokKumarBhatt, 

Principal, Kendriya Vidyalaya, 

C.C.I. Bôkajan, District- Karbi Anglong, 

Assam, Pin-782490. 

/ 	 •' 	...Applicant 

-AND- 	 - 

The Commissioner, 
• 	 Kendriya Vidyalaa Sangathan, 

• 	 18, Institutional Area, Saheed Jeet Singh 
Marg, New Delhi-I 10016. 

The Education Officer (Vigilence), 
Kendriya Viclyalaya Sangathan, (Head 
Quarter) 18, Institutional Area, Saheed Jeet 

• 	 SinghMarg,NewDelhi-110016. 

The Assistant Commissioner, • 	•' 	• 
• Kendriya Vidyalaya Sangathan, Regional 
Office, Hospital Road, Silchar-788001. 

• ... Respondents 
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DETAILS OF THE APPLICATION PARTICULARS OF THE 
ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is directed against the non-supply of necessary 

Documents relevant to the Disciplinary Proceedings against the 

Applicant and also for quashing and setting aside the Departmental 

Proceeding against the Applicant, as the Respondents particularly 

Respondent Nol failed to complete the Departmental Proceeding 

against the Applicant as expeditiously as possible within a period of six 

months as per earlier direction of this Honble Tribunal in O.A.No.302 

of 2003 Dated 26"  February 2004. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

• 	 The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as such he is 
entitled to all iights and privileges guaranteed under the Constitutionof. 

India. 

4.2) That your Applicant begs to state that he is a M.Sc.(Physics) & 
M.Ed. from Delhi University. He has obtained his Ph.D. on K.V.S. from 
JNVU and Chartered Secretary Degree from London. He acquired varied 
and rich experience in India and Abroad in EducationalOrganization. He 
has a teaching experience of a decade as Senior Physics Teacher in some 
of the best English Medium Public School such as St.Columbia's, Sardar 
Pate! Vidyalaya in Delhi and St.Patricks in Keniya and administrative 
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experience of over a decade as Principal in Hermann (imeiner Schools, 

Indian Embassy School, Iran and Army School, Ambala having on its 
roll about 3,000 students. Due to his vast experience and merit he was 

directly selected and appointed to the post of Principal in Kendriya 

Vidyalaya in the prestigious KVI, AFS, Jodhpur, a Model School of 
KVS catering to the educational needs of about 2000 students primarily 

from Defence Services. Now he is working as Principal, Kendriya 

Vidyalaya C.C.I. Bokajan, District-Karbi Anglong, Assam. 

4.3) That your Applicant begs to state that when the Applicant was 

posted as Principal, Kendriya Vidyalaya, No.1 .AFS Jodhpur he appeared' 

for the interview to the post of Assistant Commissioner, Kendriya 

Vidyalaya Sangathan on 4th  April 2002. But surprisingly he was 

from his service vide Office Order No.F8-26/2002-KVS(Vig) 

Dated 05-04-2002 issued by the Respondent No. 1. He was asked to 

appear before the Enquiry Officer for prçlimixiary enquiry on 07-05-2002 

vide Order No.F/2002-KVS (GPR)125093 Dated 06-05-2002. 

Accordingly, he appeared before the Enquiry Office on 07' and 08th 

May2003. 

Annexure-A is the photocopy of Office Order No.F8-26/2002- 
KVS(Vig) Dated 05-04-2002 issued by the Respondent No.1. 

Annexure-B is the photocopy of Order No.F/2002-KVS 

(GPR)125093 Dated 06-05-2002. 

4.4) That your Applicant begs to state that, an Office Memorandum 
No.F8-26/2002-KVS(Vig) Dated 26th September 2002 was issued 
agamst him by the Rspondent No.!. In the aforesaid Memorandum 10 
(ten) alleged charges were brought against him. After receiving the said 

Office Memorandum the Applicant filed a Representation Dated 10-10-
2002 before Respondent No.1 requesting him for providing necessary 
documents as mentioned in his Representation at Annexure-1 to defend 

the charges brought against him. 

• 	Annexure-C is the  photocopy of the Office Memorandum No.F8- 

26/2002-KVS(Vig) Dated 26th  September 2002. 

H 
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• 	 Annexure-D is the photocopy of Representation Dated 10-10- 

2002. 	 - 

4.5) That your Applicant begs to state that the Respondent No.1 

issued another Memorandum No.F8-26/2002-KVS(Vig) Dated 11-12-

2003 against hum Interestingly in the said Memorandum 8(eight) Article 

of Charges brought against, the Applicant instead of 10(ten) Article of 

Charges initiated against the Applicant vide earlier Memorandum Dated 
26th  September 2002. 

Annexure-E is the photocopy of Memorandum No.F8-26/2002-

KVS(Vig) Dated 11-12-2003. 

4.6) That your Applicant begs to state that the Respondent No.2 vide 

his Memorandum No.F8-26/02-KVS(Vig) Dated 26-12-2002 infonned 

the Applicant "that his representation dated 10-10-2002 regarding 

proving of Documents has. been considered by the Competent Authority 

and acceded to". 

Annexure-F is the photocopy of Memorandum No.F8-26/02-

KVS(Vig) Dated 26-12-2002. 

4.7) That your Applicant begs to state that his suspension was revoked 

vide Order No.F8-26/2002-KVS(Vig) Dated 20-01-2003 issued by the 
Respondent No. I. This order was issued without prejudice to the aww 

out 9f the Disciplinary Proceedings contemplated against the Applicant. 

Thereafter, he was posted as Principal, Kendriya Vidyalaya at C.C.I. 

Bokajan, Karbi Anglong, Assam Till now he is working as Principal, 

Kendriya Vidyalnya, l3okajan. 

11-11,  

Annexure-G is the photocopy of Order No. F8-26/2002-

KVS(Vig) Dated 20-01-2003 issued by the Respondent No.1. 

4.8) That your Applicant begs to state that vide his Ref. 

No.KVBIPer.AKB/2003-'04/381 Dated 6-10-2003 requested the Joint 
Commissioner (Adma), Kendriya Vidyalaya Sangathan, New Delhi to 
supply all the Supporting Documents as per his letter Dated 10-10-2002. 

After that he also filed a Representation vide Ref. No.KVB/AKB12003- 

1' 
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04/513 Dated 24"  December 2003 before the Respondent No.1 to 
provide him necessaxy Supporting Documents as per his earlier letter 
Dated 10-10-2002. 

Annexure-H is the photocopy of Ref. No.KVB/Per.AKB/2003-
04/381 Dated 6-10-2003. 

Annexure-1 is the photocopy of Ref. No.KVB/AKE/2003-04/5 13 
Dated 20 December 2003. 

4.9) That your Applicant begs to state that being aggrieved by the 
action of the Respondents for non-supply of relevant Documents he filed 
an Original Application No.3 02 of 2003 before this Hon'ble Tribunal for 
supply of all relevant Original Documents related to the Departmental 
Proceedings and also for a direction from this Hon'ble Tribunal to the 
Respondents to complete the Departmental Proceedings initiated against 
the Applicant. The Original Application was disposed at the admission 
stage by this Hon'ble Tribunal with a direction to the Respondents to 
supply relevant Documents to the Applicant and also to complete the 
Disciplinary Proceedings as expeditiously as possible within a period of 
six months from the date of receipt of copy of the Order. 

Annexure-J is the photocopy of Judgment and Order Dated 26 th  

February 2004 passed in Original Application No.302 of 2003. 

4.10) That your Applicant begs to state that on 10 March 2004 
Preliminaiy Hearing was held for supply of Documents at Kendriya 
Vidyalaya Sangathan Head Quarter-New Delhi. During the programme 
for inspection of Documents, the Presenting Officer provided him only a 
set of photocopies of listed Documents mentioned in Annexure III of 
Memo No.F.8-26/2002-KVS (Vig), dated 11.12.2003, except the 
following Documents as mentioned below: - 

I. Annexure of 2nd  report sent on 30-05-2002. 

Voucher No.265. 
Result of Register for Class LX. 
Statement of witness as per Annexure IV of the ibid Memo. 



The same was represented to the Presenting Officer on 19th  March '04. 

However, till date, these Documents have not received by hint In this 
regard your Applicant has sent a letter under Ref. No.KVB/AKB/2003-

041707-8 Dated 7"  May 2004 to the Enquiry Authorty. 

Annexure-K is the photocopy of the Ref. No.KVB/AKB/2003-
041707-8 Dated 7th  May 2004. 

4.11) That your Applicant begs to state that the Enquiry Authority vide 

their letter No.F.4IKVS/AKB/2/ Dated 3.6.2004 informed your 
Applicant that all the Documents which were asked by the Applicant are 
not relevant, some of them are relevant, others are not relevant, therefore 
not permitted The P.O. has been asked to collect these Documents and 
show the same to your Applicant for inspection. Surprisingly earlier the 
Disciplinaiy Authority vide their letter dated 26-12-2002 (Annexure-F) 

informed your Applicant that his representation dated 10-10-2002 

regarding providing of Documents have been accepted by the Authority. 
Hence the letter dated 03-06-2004 is contradictory to earlier letter dated 

26-12-2002 issued by the Disciplinary Authority. 

Annexure-L is the photocopy of letter No.F.4/KVS/AKB/2/ 
Dated 3.6.2004. 

4.12) That your Applicant begs to state that the Enquiry Authority vide 
their letter No.F.Inquiry/AKB/KVS/2004 Dated 26-08-2004 informed 
your Applicant that Original Result register, Award list, Green Sheet and 
Moderation Committees mcetmg minutes for the annual examination 
result Examination for Class-IX-B for the year 2001 have not found in 
the record of examination department of Kendriya Vidyalaya No.1, AFS 
Jodhpur. The declaration given by the previous examination-in-charges 
of Kendriya Vidyalaya No.1 .Jodhpur in this regard are enclosed 
herewith. 

Annexure-M 	is 	the 	photocopy 	of 	letter 

No.F.Inquiry/AKB/KVSI2004 Dated 26-08-2004. 

4.13) That your Applicant begs to state that he had filed another 
representation on 11 September 2004 to supply him the Additional 
Documents as required vide Letter Dated 07-05-2004. But till date the 
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Respondents have not supplied the requisite Documents to your 

Applicant as required by him. Moreover Enquiry Authority vide their 

letter No.F.4/KVS/AKB/3 Dated 21-12-04 asked your Applicant to 

appear in regular hearing on 17-01-05 at 10:30 AM in the Vigilance 

Branch of the KVS Head Quarter-New Delhi. As such finding no other 

alternative your Applicant approach this Hon'ble Tribunal seeking 

justice in this matter. 

Annexure-N is the photocopy of letter No. F.4/KVS/AXB/3 

Dated 21-12-04. 
4.14) That your Applicant begs to state that the Respondents have 

already violated and disobeyed this Hon'ble Tribunal order dated 26-02-
2004 passed in O.A.No.302 of 2003 directing the Respondents to 

complete the DisciffiP as expeditiously as possible within 

a period of six months. 

4.15) That your Applicant begs to state that the Respondents have 
falsely implicated the Applicant in the aforesaid charges. The Applicant 

believe that the Respondents adopting the delaying tactics in the said 
Disciplinary Proceedings only to deprive the Applicant to appear in the 

interview for selection of Assistant Commissioner, Kendriya Vidyalaya 

and for further promotion also. It may be stated that in earlier two 

occasions your Applicant has. been deprived from selection of Assistant 

Commissioner •due to pendency of the aforesaid Departmental 
Proceedings. Moreover, in spite of repeated remainder the Respondents 

are unable to provide the Original Documents to the Applicant for 

defending his ease. 

4.16) That your Applicant submit that the action of the Respondents is 
mala fide, illegal, arbitraiy and whimsical and also with a motive behind. 

4.17) That your Applicant submits that it is fit Case to interfere by the 
Hon'ble Tribunal by giving necessaiy directions to the Respondents to 
quash and set aside the Disciplinary Proceedings, if the Competent 
Authority is unable to provide the Additional Documents to the 
Applicant within a time frame and your Applicant also prays for an 
Interim Order from this Hón'ble Tribunal to the Respondents to stay the 
regular hearing on 17-01-2005 till the supply of all Additional 
Documents as required by the Applicant. 

n 
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4.18) That your Applicant submits that the Respondents have resorted 
the colourable exercise of power to deprive the Applicant. The action• of 
the Respondents is arbitrary and whimsical. 

4.19) That your Applicant submits that the Respondents deliberately 
done serious injustice by giving mental trouble to the Applicant. 

4.20) That this application is made bona fide and for the ends of 
justice. 

5) GROITh4DS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in detail the action of 
the Respondents is in prima facie illegal, mala fide, arbitrary and without 
jurisdiction. 

5.2) For that, the said Departmental Proceeding against the Applicant 
should be completed in a time framed period by the Respondents as per 
earlier direction of this Hon'ble Tribunal's Order Dated 26 4' February 
2004. Hence the said Disciplinary Proceedings should be set aside and 

quashed. 

5.3) For that, Disciplinary Action cannot be taken against a 
Government Servant at a belated stage. A,, belated exercise prima-facie 
causes prejudiced to the Government. Servant in defending his case. 
Hence the said Disciplinary Proceedings should be set aside and 
quashed. 

5.4) For that by not providing all necessary Original Documents to the 
Applicant the Respondents are trying to prejudice the entire 
Departmental Proceedings against the Applicant. Hence the said 
Disciplinary Proceedings should be set aside and quashed. 

5.5) For that due to the delay in Departiriental Proceedings the 
Applicant has been deprived from higher post. As such, the action of the 
Respondents are Mala-fide, illegal, arbitrary and also without 
jurisdiction. Hence the said Disciplinary Proceedings should be set aside 
and quashed. 
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5.6) For that the Respondents on 26-08-2004 have already admitted 
that they have not found some important and relevant Documents in 
connection with the Diiciplinaiy Proceedings against the Applicant. 
Hence the said Disciplinary Proceedings should be set aside and 
quashed. 

5.7) For that the action of the Respondents is not maintainable under 
the eye of law as well as the facts of,  the case. Hence the said 

/ 
	

Disciplinaiy Proceedings should be set aside and quashed. 

5.8) For that in any view of the matter the action of the Respondents 
are not sustainable and hence the same is liable to be set aside and 
quashed. 

The Applicant craves leave of this Hon'ble Tribunal advance 
further grounds the time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 
available to the Applicant except the invoking the jurisdiction of this 
Hon'ble Tribunal under. Section 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 
OTHER COURT: 

• That the Applicant further declares that he has not filed any 
application, Writ petition or suit in respect of the subject matter of the 	

/ 

instant application before any other court, authority, nor any such 
application, writ petition of suit is pending before any of them. 

8). RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 
above the Applicant most respectfully prayed that 
Your Lordship may be pleased to admit this 
application, call for the records of the case, issue 
notices to the Respondents as to why the relief and 
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relieves sought for the Applicant may not be 
granted and after heanng the parties may be 
pleased to direct the Respondents to give the 

following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to set aside and quash the Departmental Proceeding 
against the Applicant as the Respondents have failed to provide 

the necessary Documents to the Applicant and also for that the 

Respondents have not completed the Disciplinary Proceedings 
against the Applicant within a period of six months as per 
direction of the Hon'ble Tribunal in OANo.302 of 2003 Dated 
26th February 2004. 

8.2) To Pass any other relief or relieves to which the Applicant 
may be entitled and as may be deem fit and proper by the 

Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

9.1) The Applicant most respectfully prays for an Interim Order 
before this Hon'ble Tribunal, that the Respondents may be directed to 
stay the regular hearing on 17-01-2005 till the supply of all Additional 

Documents as required by the Applicant.. 

Application is filed through Advocate. 

Particulars of I.P.O.: 
I.P.O. No.  
Date of Issue :- 	 o c, 
Issued from :- 	 . co. 
Payableat 	:- 

LIST OF ENCLOSuRES: 
As stated above. 

Verification...... 
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-VERIFICATION- 

• 	I, Shri Ashok Kumar Bhatt. Principal, Kendriya Vidyalaya, 

C.C.I. Bokajan, District Karbi Anglong, Assani, Pin-782490. do hereby 

solemnlyverifythatthestatmentsmadeinparagraphnos. 	II J  

• 	- are true to my knowledge, those made in paragraph 

flOS. , -  are being matters of records are 

true to my information derived there from which I believe to be true and 

those made in paragraph 5 are true to my legal advice and rests are my 

humble submissions before this Hon'ble Tribunal. I have not suppressed any 

material flicts. 

And I sign this verification on this theday of 	2005 

at Guwahati. 

\A\ 	1TT) 
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M 	 In' 'ilk.T:D 1 S1CQt'11PIiLiii 

,•' K..ENDIUYA \'!D\'AIAXA SANGATI1Af 
I B 	I I1stituj'hij ,\rcn, 

Jt S iliv, 11 	v1ni .1ittiicci 
Vew  I)clhi 1 100 1_6.. 

'_; ,1• 

.4 	
.F.826/2002-KVS (Vig) 
	 Dated: 

ORDER 

WHr R F.A 	ii 	cii scipi m'ry , i 	nccui 	g 	n , insi 	Sin i 	A. K. 	I UuiI I, 
Principal, Kendriya Vidyalaya No 1, AFS Jodhpur is contemplated 

NC)\V, 	I I IEP..LF()RL, th 	\iiid 	rc 	ii1, 	iho AppninIin, Aithnrity 
" in eerciso of powers conferred by sub-rule (1) of RuIelO of the Cntrnl 

Civil Servicca (Claasifi'cation, Control and 	ppeal) Rules, 1965, hereby 
• pinecs Shri AK. Lthntt, Prin 	paL Kidri'n Vidyokyn Ho. 1, AFS Jodhpur 

under suspcnion, with iinuicdiiIc cf1cct 
I..  . 	.. 

It 	i3 	further 	ordered 	Ilml 	during 	th 	period 	dilit 	this 	oicr 	iiuht 

remain in force, the headquarters of the said Shri Bhatt shall be at KVS, 
, 

.• •;• (Regional 	Office) 	Jaipur and 	the 	said 	Shri 	I3hatt 	shall 	not 	leave 	the 
headquarters 	without 	obtaining 	the 	previous 	permission 	of 	the 

- uiiuorsigueu. 	 . ,. . 
I, 	• 

4  -- - C,  C- ____---- 3 —/crz,/ L 
-. (IL 1\1, (2AIRAE ) 

c()r1 	1IShION i 

Copy to: 	S 	 . 

i4 L 	 - 
j,. 

Shri A K 	lilitttt, Principal, Kendrivu Vidva 	N laya 	o I, AFS Jodhpur 
2. 	Chuiuiiuii, VMC, Keiidt iyu Vdyuluyu Hu.!, At'S Judli1iui. 

3 	Assistant Commissioner, KVS Regional O1[icc, 	Jaipur.  
4 	Assistant Lommissioncr (Adpin 	, KVS(1 !Q), New Delhi 
5 	GuuidFik. 

. 	•,''••... 	. 	. • 

I. 

t . . 	.4 

:. y 
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Dale 	2002 

3hatt 
Principal(Under Suspensi'on) 
Hoadquarter, 	 • 
KVS(I) Jaipur 

Sub: 	Prelirninar'. inqui.ry against Sh. A.K. iihatt 
Principa1,'K.V.to.1 AFS Jodhpur(under suspension). 

Sir, 
I have bean. dctiied to conduct 311 inquiry on 

the subjectcite,above,vjda K.Vs JPIt Regional. Office 
Order dated 29.4.2002. 

NotIce i..hereby'g.ivcn to you that Oral inquiry 
will be held on'7.5.2002-: at 10.00 Hrs. in the office 
of Lhci und.rs içjnc?d on diy to r)ay br.lsir, . flleane rioto 
that evidence will b. recorded on the date of the above 
referred date. 	. S  

You are directed.'to present yourself in time to 
attend the Oral Inquiry ,  .alongwith the desired documentary 
evidence,jf any. 

Kindly acknowledge, the rece.ipt of this notice. 

Yours faithfully, 

( rh D. Sharma ) J)v 
S 	Education Officer è 

Copy to:— 	 .• 	. inquiry Officer 
fl 

	

	The Assistant •(onInissioncr,KVS()LI)Jajpur for 
£ñftn I P. flO ay oction please. 

I 

Education Officer S 	 S 	 iliquiry Officer 

I, 

99 

.j 1. 

I t •  
5' 

1, 
&',• 

(5-.. 5 .......t.•.__t. 5" . 
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Id JI Singh 1\ lrg, 	 . • 	
Nw I )ihi 110016 	

0 

N VI(1.) 	• 	, I 	 I).ikil: 7 ().fl). 
• 	 (IANI?iI 	 S  

	

Ii has tlQugl tcpoiid MM bliji i.k.,1JIiiI, iulliwr I'liIIci$nI (i;iidi StISI)nSwi) 	I  
Kcndliya V'idynI''3, No. I Jutllipui 1i;i. Oiulnht td IlIc follov.ing iluphikes during 1k 
lcnurc it Kendriya \idvaIya No. I .\1.S, Jodhpur. 

1, 

 

I'lu tipi,i,hI ) 	 Iii I.. 	ipil.tiij all 	.\.isiiiii.iIjt,ii 	,iiitl 	I 1 ti1III,IIiiiIl 	IIul(.s 
inct uilikr i11cItIjnn(l sliiiL,it 	fl sflass - A,  weu 	 a iiiik.'i 
without thc rcolflInj)j.tj(),l of 1otIraIjon and IlniI;ljot1 Coiuinicc. 

Sr. 	 ii 	iijT Mnrki nrnrdj*I'Illllperc(l IIlTr—LS 
u. 	 Noi 	 by 	c\1cIunI 

• 	• 	 en,Iiin:ihioi1 
ORU 

	

I—IN — 11 -- 66-1 _J±!IL_ 	07i0 	11•8() 
III 

 --L lx- 
was obscivcd thiit tlt' rccoidoi 	uuijø, 'v:tc not in.ixu;i'ucd pFocrly. 

 c -  -: 	 2. 	IIIpilc 01 uffldi,i 'uiihcr nl, rular ( 	' ) 	np1ycc Ihi 	ikc 	• wcr piivtiscd Oil .\comblimcd1awni of ils. 500!- per mouth from 
A()II 12000 to Januu 21)01. 	

0 

3, 	1 Ic aplloillwd IIlIi1;ihIjcil C(1I$lI)ir tc,ichcr Ihiroiili coinptilcr couI,c1 
ith t.L' 	iiw,ir '.'I;i °pul.:i' .I;ivaic Lid. and made ummdr mn:utioucd 	 S 

I).1ymncui. I ic coukh nju Show nn 	catkmnjc or pIolcNionaI rcco,cls of any 
Lnchmi- IncaIliun iIici diI1 	Ijid. 

 
were .11 iIiir lihciiv t 	t:I%cI 	II)' junvill 

they dcM licd lit, hi 	 l'.\IImeIiI 	Ii,s h'ccpi iiiIC ii, Ilic lIImiO of SImm i DK. Shiartn 	antI not to' fimmn. The di,ijI 	of p\mmmcffls arc Civell I)IIv: 

,. 	. 	-, 

	

l)iitt' 	 to. 	ut' 	Mouth 
- 	,SIIIIII'III 

_L____.__ 	 • 	- 	•j'I'._.___,_.. 
. 	l2I'u.tstf 	l2I' 	 l.-'9 3. 	37719•1-2000 	, _ 12290.00 	1229 	D.-99 1. 	3S8 09.22oou 	t I 	imi.ta 	I 23m 

•h.Ri 3 I32fiu2 	 t'13 

- 	To1il 	• i R. 70.36O.00 

i. 	I k Im.itl Semml 	 ltiidimug tIme cuuIIuuu.im( of SlutIcills to 	 • KV; (I IQ) for iimc : am I 	I 9'2 and 2000 in c1 additional .iaif for ilm. \'idvalava. 	 S  

. 	1k 	ahsiit .umi,mit ihmciaijo,t viihi CIfL'CI 1tnu 211.1 •it,ijI l'iii in 1110 copy 
umt 10 I'..:1!.JI%.1i 	flj. 	Ij1. 	ili:ue i 	O:u 	\Iiliu1L aud 2' llasb:u 	und 2. 	I I 	1 1 01 	iwi,,miui 	iii 	ilit 	IIIeuI(J.,tRe 	m - km 	Slkfi 	ic;u'e 	or h.. 	IIh 	I,, 	iI 	•*I1lf,,I I,, .IPI,iiI.,, 

Ii 



• I 	', a; 

'1 

.2 

A. 

) 

.2. 

. 	I Ic hay; .iitiii3ciI ihc NI t 1) ruitJ 	pllciiiing Iwo p111111) 5c13 costing 
Rs. 7,900/-, Tltev wctc installed in stall 1(I;IIiel s. This is 	JIiits( the tiotins of N I S. I) Iniul, 	 = 

7. 	1 Ic nthued the pupils twd, wIlvil 11V appoillwp as 1tili ani%rer flu 
Nat ioiia I S j)0li Mcci 1999- lIe speni A. 311111 of Rs. 43W- Ott flCCOIlll I Of 5 If 

ax I) cinr c(mMIIIl iiiii fc,e, pIni 	atiji 1cleph osw hill etc, IVilik ul •i tOtif at Del1i, 

8 	1 Ic SPclvt a  311 111 of 113 13 294 	sobs iinls Inicluci conlicclioll, s', Inch s 
uIiiicu in inc 0111cc ot the l'ijncti,aI, No tiw1'it 	'as avajlcd of by th 
eIudeitt. The Dtuii ate a uiidr ' 

Head Vr. No. & Date 	Ainoutit 	1 

lzflI?fl 
jJ672j 	277 

L.EJJ 	.2L._._ 'i:r!i 	.arS! 	No (271 23 I_VVN I 4 30/27-Il -2001) 	299 	 hilt f,i l'lume Ni. 62712.3 

Lsill 	
1 Tll ..J. 23.3-200036301 Ftii1ius1ji 11 i 111t1  

j 
9. , 	1 Ic purchased ISO cdpis at a cost of Rs.17I/-,.eachi of the booIs genei'aI 

ItIdics'part - 1 & 11 insipd of 2-, copies from Ana J)ook Depot without 
flUV approval OL COtnptt 	uthiorit,cs. 

hi; 	I he tlUJurictv all flhlintitit of I(s. Itij. - for Incal jnuic 	'1t i)ehhj thtIh'iu1L l'atiouiaI Spot is 	1 991  . No S 1 ih ) pOgtjh1i 	VOUC hii.j I t\ CIC at 1a.lictI in StilIluIl I ol thtcsc eI,i lullS. 

ihi, AK. Ishait 

 

is iicicl'.v 	hlCIt ttc,i1 'h 	C\jlaut his 	 c,lt,l%kl on thic 
a1brcs3d lapses Within 15 tlavs Irocu hue date of icceipt of this Inehiiorau(htu,tI 
tailing which it %vouLl hc irct1u11cd that lic Iia3 nothing to aV in hi tcfcnc nnd 
liutilter aI)l)iot),l;ite aCtiti would tie taheut a;aiuIsI 111111 ac lId' eNICIuI h1hIc. 

fl 	(',\ IIAE) '? C ('C ?/z 
•,ht, AK, I)hiati 	 C()\liINsloNIu 

'flitcipah (tintler, su sens  
Ch3 CIi, 	,8, Nhi:i1iri 
43 1 63 Uaj;ti I'aihi 

j 11 111iii —3d)2 12) 

S..,.,. 

S.. 	 . 	 .....,, 	 . 	 . 

S 
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I ,  roin I 	- 	 A.K. l.3liatt 
Clo Shri. G.S.Mishra 
48/63, Rajal l'ath 
ivlansarovcr, 
Jaipur-302020. 

To, 	 Dated: 10-10-2002 

Shri. H.M CAIRAE 
COMMISSIONER 
KENDRIYA \1IDYALAYA SANGATI-IAN 
18, Institutional Area 
Shaheed Jeet Singh Marg, 
New De1lii- 10016; 

Ref: F-8-26/2'002-KVS(V1G). 	 Dated: 26-09-2002 

Sir, 

Please refer to your aloresaid Memorandum. 
2, 	1 request your kindself to supp'y me the following documents, as per 

Annexure-I and pi -6vide mc photocopy of the same, so that I can 
submit my reply within 15 clear days on receipt of the same. 

3. 	However, I may need additional supporting documents / information, 
which may kindly be provided too. 

CI 14. 	1-lowever, nothing has been done about my Suspension order, of dated 
05-04-02 and already 6 months have already passed since then. I am 
still being victimized and: tortured due to. the petty politics and 
personal jealousy of few vested people responsible for my suspension 
and for the interview for the post of Asstt. Commissioner. iwisli to 	fl. dd that during my, tenure, I had honestly and sincerely worked. The 
al1egatiois leveled against mó in the ibid mOmorandum are far from 
the truth and it appears that ft tainted report has been mdc to the 
I-Ieadquarter with regard to me for committing irregularities during 
my tenure, as the Princpl It Ky No 1, APS, Jodhpur. Every thing 
WUS dune its per the existing KVS rulc: and icgiThitiogti and iii 
consultation with my stall members, VMC and RO -Jaipui for the 
interest of the Vidyalaya and of the children and nothing For any 
personal gain or benefit. 	.. 

With regards 

Yours faithfully 

- 	 -t  

A.K. lhiatt
Principal (u/s) 
KVS, RO-Jaipur 

En a/a 



(. 

ANNEXU RE-I 

	

1. (I) 	Examinations Register for the year 1999102002 with minutes. 	(\. 
Original Award list, Green sheet and Moderation committees 

( 

meeting minutes for the Annual Examinations for class IX- 13 for 
the year 2001. 
Moderation and examination committees from the year 1998 to 
2002 with minutes and Examination reistcr. 
TA/DA bills for the staff visiting 13SF School in April - May 20011 
STD Tcicphone bills with STD Register for thc school for 2001. 

2. 

	

(i) 	Vacarcy position for Group 'D' for the year 2000- 2001. 

	

(ii) 	DetaiL of bills for Rs.5, 400/- pm from April 2000 to Jan 200 1. 
(iii) Balancb of Fund in VYN on 1st  April 2000. 
(iv)' VMC meetings minutes for 1999 to 2002. 

	

(v) 	PF of Sh. Mangi Lal, Group 'D'. 
Salaty paid to Sh. Mangi Lal and Sh. Kailash-Gp 'D' during this 
1)eriod. 
Casual payi'nent and No of workers for the school since 1997. 
Conservancy contract for Safai for the year 2000- 2001. 

	

3. (i) 	Computer Contracts to MIS Marwar Computers Pvt. Ltd and other 
Computer contracts from the year 1999 to 2002. 
Voucher no with date and amount mentioned in Para 3) of the 
Memo. 
Details of cheques and bills made to the computer agencies during 
the period from Sep-1999 to March 2000. 
income and Expenditure statement of computer fees and payment 
for computers. 
Purchase of 20-25 PCs from EdCIL, Noida with their (late of 
purchase and amount. 

	

4. 0) 	Sufl Strength- proposal and santion and approvc3d staffstrength 
For the year 1998, 1999 and 2000 and from 1990 to 1995.   
Students Enrolments for the year 1998, 1999,2000 and from 
1985to 1990. 
Any Specific request send to the KVS, Hqs. for getting the 
additional Staff from the year 1998 to 2000 with their number, 
Duty charge and the responsibility for office staff- OS, UDC and 
LDC by the previous principals and me. 
Teacher responsible for collection of student's cnrolmcnts for the 
school and responsibility for filling up and maintaining the stall 
strength file in the office, 
Personal file ofSh. S.N. Sharma. 

5. (I) Approved Tour programme send to R..0.- Ja ipui for 20-0 1 -200 1 
Attendance register, where leave or dash appears. 
Pvc-audit TA/DA bills duly approved by R.O. -Jaipur. 

(iv) Any Coniplaint/ observation send to the principal by R .0.- .Jaipur 
lot' his explanation for nbenting from tl statIon wet' 20-0 I -200 I 

(v) 	Despatch register for inward/out ward dak for Jn -200 I 

c,.. 



Bills for a sum of Rs.430/- on account of self treatment as doctors 
Consilting fees, photocopies and telephone bills etc. 
KVS, RO- Jaipur letter for the appointment as team manager for 
Nation1al sport meet -1999. 
Audit reports for 1)0 or AG and KVS, RO- Jaipur from the year 
1997 to 2002 and with reply frøm the school for I .M. nlongwitli 
representation for ex-post - facto-sanction and approval. 
CS-12 for repayment of Rs.430/- to the school, if any. 

7.. (i) 

• 	
(iii) 

(iv) 

! 

(vi) 	Pulse polio dates and Stall members oii ditty in 2001 

. (i) 	13 ii Iu for ptirclutse of pump sets for Rs. 7,900/ -with proposal. 
Year of hsta1iation of Pump sets for the staff quarter with their 
dale of' deprecuitinti. 
Minutes of staff quarters meeting requesting for the transferring of 
I)101OlS to stall (liltIrtels. 
Funds received form KVS, R.O- Jaipur for 1riainlpance and repair 
of staff quarters from 1999 to 2001 With details of utilization of 
these funds. 
Apprpved M & D, VVN, PP and school I3udgct from the year 
1998 to 2002 by the VMC. 

8. (i) Bills atid vouchers as per details given in Para 8) of the memo. 
Sanction and Approval of funds under the model school schemes 

for the year 1999- 2000. 
Details of the funds spent for the new computer lab with dates and 
bills. 

	

9. (i) 	L3illsfoi' purchase ol' General Studies hooks for s.5,47 I I- from 
Arya l3ook Depot. 
Proposal from the stahl librarian for the purchase of books from 
1998 to 2002 For the library. 
Total Number of' books in the library at the beiinning of each 
session fi-0111 1998 to 2002. 
Timei:ablc with no of periods for General studies from 1999 to 
2002 with different no of teachers taking General studies. 
Budgetary allocation for the funds for the library from 1998 - 2002 
and approval of the budget from VMC. 
Limitati9n to purchase 150 COCS for General studies books from 
the office / librarian etc. 

	

10. (i) 	Bills for local journeys for Rs, 1,658/- at Delhi during 1999. 
Bills for local journeys for the staff, principal and others claimed 

from the school since 1995. 
Representation made to AC office for the •rcimburscmcnt or 
expenses incurred above at Delhi as team manager or for use of 
personal cal' for attending the various meetings etc for the school, 
Reimbursemuemit of these expenses to the school, if any. 

Additional In frrmation: - 
Report of l'rcliiniiiary in(Iuiry held on 7' 	8" May 02 
Recc),m1IIieI,ilffl in 	of 	tIn' 	K VS 	flj;e; 	0, 	V iil:ic f Department lot l)iscipl mary action against me. 

9fr 
lu 
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p:&iI 	 liie uiitlti iiiittl prollwivs (I) li*ld nit Ilulull s tiiii1 S l,i i A. I. J3liu1, 1i iitiintl 
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•' I.u1e - 14 of the Ceiittal Civil Ser'ices (Clasitiainn.(ontiol aiid 1\llal) RuLes 1965. 

subs(iit 	c ti 	Iiiiiut4uiuiis  ol iiiistoitu L ui 1nisl)ch11\ Jul lii i csp 	I of w Inch EI 
uliIN,  Is p roposed to be hi hi Ic cit out In (lie t ni icict d ct iii lilt ut of .ti (h its of h ii (ASNE\UR.E-1) A 

St.it( Ifli Ut cf tl1( 1lflj)ULLtiUi1 uI inktoiiduct 01 intsbi 1ti (UI In 

	

( 	 support of each ai tide of di'u i.e is CU (used ( \.V\ L\l RL-1 L) 	list of documents b 
which, nn(l it list I) I' wi1ntthe 	by iviicon. [lie a rt i c l e oF th it rut' icre proposed (c) he 
sustnitied n re u lsc', tttclicsel ( AN EN I RE- Ill ;unl I V . 

2. 	Slizi AiK 13111111, S ilirecleil (ci .%tIi)IIti( ''ithiti 	1(1 dic cii (lit' It't'Ci()t 01 Ibis 
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.S(ULC111CI11 01' 1)'1iicv Oil 01' UePirv (he d ate spccI lied lii I 'aia-2 :11w mc, UI' ti(WS 1101 IIpj)('III' 
Jn person be lute the liiquii in 	\UtluI)l I( UI ccliii i W Ict I 11 Ic ot I i lust to tUtU ph w iiii the 

II I. 	 ' 	 ' 

j pi o islons of Rule- 14 of tile ( CS [( (• \1 Rulic, 196" , ui tile cii d is! clii cctlons issut d lii 
/ put suance of (.RC 5i1t1 I uk, ((IC IntUii JUL( \uUtoi i( in im hold ii e inq Wi 	.tg1liiist his c- 

)IUtC. 	 I 

-S.  

,. 	, 	AttiiLiii c1 Sliii A. K ithnt I j iii' il ed i.c J.n(e_2Il ni I 1e ( ent rid (. ivil Seivices 
(Cond ut 1) Rul e, 1964 u iid ci i%hich jii: C,c, L' i iiii i'll I - e I 1,1111 cii itli hi i ug 'i all eni 	Lu 
bi lag 11115 politiuti 01 otitclth' intltivae do he ci clpcsn 1111% siipt' iOi nutitni its to tot (h'i 
ills Interest In res peel oh' lilatters pt'itl iiIni (ci his service Illid ei the Govern iticit L. 11' 1111% 

•:' representuttic) U Is received üii his [)i'1II1i I 111)111 aillither pt'ISii ii III rVS()edt ni any matter 
' 1dcalt ivith in thise pi otcedings it mill be pi csunn ii lii it Shi i \ K 131i.t(t, P1 iimup.ii is 

• 

	

	aware of such a representation 1111(1 llia( it Ii as h't'ii iii;ufe at Ii is iusti nec and uc(iou will 
be tukeii uuinst Iiiiii for liolatioll cci Ruk-21) of ( 'US (Cuiid ut) Ruks, 1964. 

The reei p1 of (lie 	Ic morn mid i II\ In ny ht'tckmiii led t'cl 

S . 	 S.. 	 • 

Sh IL /m.. l. Lihnt(, I'i - Inc I 1)'  I, 

	

.' 	 • 	 1'iitI t1 VII \'ltI 511111 	II , 

l3oknj an. 

- 
I, I l.\l.(',\I R,\ E 

( 'U.\ I.\ II S S I ( ) N i; I 

gin 

1 

S_I_S 	 IIS .5 	 • 

.-:' 	 • 

ç' 1 	 .I 	 • 
-• 

• 	 . • . 	S.  

Copy to:- 	 . 

1. 'I'Iie AssIstant, 	(,oiiiiiiIlcimit'i, 	I'.\ .S, 	l.O.iIItIcpI.Jciiciii' 
2"' 1. lie Deputs 	(. 0111 IiliSStcitLt r I I'i. I" I K \ S (I lQ\imm 	l)t Iit'm 
3 Cuard file. 

1 41 _1~ 
' 

•.'' ______ 



STVfl\iEN'1' OF A.Ri'ICLI!S )F CI1.\I?JJE F1..\\J El) AGAINSI' SIIIU 
A. K J3IIX', 1 1 11NCu \hIjJ 1'\1)RIY:\i Vfl)V:\L\V.\ I1Ol':\ilAN 

'I'lza( (lie sa!(I Shri A. 1'. Ulial( w lilk' luiic(loiiliig as 1'rl1)cl)a1 at 
Keiidriya Vidyalaya, NO. I Jud hpur has 1t lied I (I 1 ,0110 v xa liii II a (1011 and 
Pioiiiotiou Rules as uieii(uincd iii Chapter VII of (lie kduca(iou Code fr 
Kent! riva \idvalavas I Revised Ed It ii j a tid iii us viol a led i'u le 3 (1) (ii) & 3 
(2) (i) of CCS(Cuzidue() RtiIe 196-I as eIletl (u the eiii plIyN ees or 

) 	That (lie sahl,Shirj .\.). UhiaU. 	hsHt' liiiicIiutijii 	as l'sncipal iii 
1\endriva Vidyalava No. i 1Jodli1,tir apuiiiled CaIILII(hI(eS Win) 11'C nut 1ualiiietl as C0I1llflI(cr (tiehiers (hii'otii.ili conipuler chnlract with \iiS 
i\Ianvai C0 tILi ) U (1 '.s (P ) 1,(( 	itIiotit fl)hlu\\ iii 	(he 11r'scriIn'd j11cCdlIIe, and thus has viola ted rule 3 (1 ) (I) (jI) 	(iii) or (:cs (' a! uc 	Rulcc 1964 
as extended to the eiiiphvees oh 1'VS. 

- 	That (lie said Suni .\, 1. J3Iiatt i Idle hinc(ioiijiig as 1'i'iitpJ iii 
& 	Keiidi ia Vhh u1it ii No 1, AF 6, dm11 iji u: Ii it d p i a (itt d ii te servievs  
,icLithi to Ueining of \ id iIa a settiiig iide (lie guulehiies cii cul4ited vide 

JVS T,ttcr No F 12-1 3/99-k\ (At1iiiti J) dited I 1)12 99 and titus viollitcd t'1'u1e  3 (1) (1)(111) of CCS 1CwidctJ 1 ules 1964 as etuided to (lie 1 t' employees of K\' S 

..\rtiele—lV 

'I'liat the said Sliti A,N.' 1flia 11 lii!e futictiotilug as Principal lii 
Keiitlniva Vth illiI II No.1, .\1'S, •halh1uir laid S eiiI iiifla ted report of 
•studeiits ctiroliiieii 1 as on 3 3 I - .W) 3 1 ..2uU2 to IVS (11 Q) as vel1Iie(l fruiti a1(eiidaji 	lei\tcl()t alt •es a on 3 IA.9I, 99. 2flU11 Idlich (It) 1101 talI\ the tejiorl antI (haM 	i'luted i tile 3  [(..oiiciiiej Ithies I 	as eetided 	tIe 	te. til k\'. 

.\tt:Ie 	V 

That die said Shri A.V. I31iatt N111ile Fuiici IifI 	a.s Pniiicipal in 
Kciuldva VICIVaI:1V:I No. i 	l(II'')(hI laid j)tJlclnIc(J Ii J)LilIlp-sefs out of (lie INI&D F1.113 11outhi 	Ihit lil'lllRljiW•. 	.siied I, 	JVS ;iinl has 'lolateti 
u1e 3 (1) (1) (ii) (('5 . {( 	iic' 	tilcs 1904 :is cxtetIde(1 to (lie I ...... ...... 	 .  

-- 	 - 	

- 	 __ 

AM 
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'1 hat the stid SIn i A.1 	I ha t t w Inle twa tioiirng as Pi uaipnl in 
Keiidiya \'idynhiya No. I :UIS, 11udhpur was appoin ted as (cain ivaiia ger 
foi National Spot ts Meet (Giz is) 1999 by Region.il 0111cc, Shi t J3liiu had 
drawn Rs. 1,30 1 000/- as nil advance vide Vi. No.267 dated 21.10.99 and out 
cit tlii, 4lilwuflt' he disbursed uith RN. 280()0/- to dillei cut ccoi tiiii te.iclieis. The uiipeiit Ih11.1IR C ol i.ih was kcpt I)\ haiii 111d deposited iii 
different spells wliklt i in viola (ion of 1trtieIe 204 & 202 (ii) Q1 4  Accouuts Code for Keudi i a \ ith al.ias 

Thus lie iziisued lii 	jiu' ev 	being Priiicip;il iiiid Driiiiiig & h 	Disbui sing Officer ioLtted t ule 3 (1) (i) (ii) & ( iii) & 3 (2) (i) of C ( S 
[Conduct RuLes 1964 as cxteiided to (lie cm p10 ces of KVS. : 

., 

- 	 . 	•\s'tick'.— \ 

'ihat the said Slim i \ I' 	lilian 	Ink Itlilciluiting us Pi I1i1ll).ii ii) Keudii a \ ida1a Li No 1, U, J0 'hjmi i Lilled Jnti net oIi1iuituii 111 
Pihicipal Office illstea(1 of Comii pu ter La h. & jo hciicfl t ol' In (enict vas 
extended to (lie studcii(s itiitl has nii.sused his oFficial position he ilig 
Pithicipal and l)rawiii & 1)ishursiii 011icer niid thus viola ted rule 3 (1) (i) (iO& (iii) ol (C jC UiI(Itic(j I Wi;.vs 1964 ., is c\(cIidl t o  IIR'  

IU 

'l'liat the said Slu'i A.12 him 	viiile i 'uiicti( 111111 ,  as PriIldl)a I in r 	' 

Kciidiiya \ ith aLi a No 1, L\lS Jodhjpii put cJiavd 150 copies each of (lie ' 	bool 	(G. Stuth) ii 0111 \i i J3uuL 	t pot, Dt liii 	Illiout Iulluiiig tia A 	esu ibed v' ocedut e ti puha ted um C ha j) fi 1 -17 cii F d uca fluit Code lot 
Udvalavas cusing IiziaiiiaI loss of Rs. 5400/- to (lie • 	,. 

Orgnrnzatioim. I lie purchase of
. 
 these pa ilicula 1' hookS are 	to . 	requireiiieiit, and thus violated rule 3 (1) (i) (ii) & (iii) & 3(2). (i)'S .  

I 	[Conducti RUICS 1964 as extended to ilw 	' 

I' 

_._ .4, .•. 	. 

.' ' ' •' 	1 
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ENT Uli' h\(1'il'VjJo1\ OF •\llS 
SUPPORT OF \RI ICLLS OF  Cu \RCL 1. R\\ILI ) \U \IS I s 11RI \ K 

; 	 'ITATT, PRINU11AL,  

11%,11,1NDRIYA \ 1!)\ \L \ A, 110k .JAN Il'0R1I'R1\ 
AT KENDRfl A VI1) AL \ XiiP b .1 OP 1 Jpuj 

'That the said Shi iA.N.llh.i ft 	bile twictioiimg .i P iiiup. I, Kendi i Vid n1i 11, No 1 AFS, .10(11 1 UI (1111 - iilv. the 	Ims miser ., 1 1)II ,  I4t fled to be vigilant on sonic. iiiiportiuit ma (ters like CXaflLIIia (ion and prniot1ons and Tijj, ill c:i IX we ic awa i'd ed cxi ra ma ks (ma xl in u in 8 in a ris) 
without the recoin zida (iou of (1w nwdcri tioti coiuuuIj( Ice amid witlwut Ii ic s1gnati el consent ol the examillel Iflm lid ppcncci o h Ii oiii d illem i t schools, •. ,•l 	. 	- 
the (letajis of' which are given i.)elo\v: -. 

C1s Roll No. U jCC1 \ Liz 1 	.11 (lCd i 	I 411u 	i c\Icrjial mnajis 
- 

B. 659 1.  . 	 alloll  
/8U --11T p 

2 -do- 664j-do ' 07/80 
() 

u12i80 I 
-(10- 

--.-• 
683 -du 

---- 	-_---------.-,--.---_----___•-----.._.-.-._--------_----- 
0-1/8 II 

________ 

I 0/80 
I • 

• 4. -do- 6H-1 I 	-dc 	•. 
---' ............... 

13180  
:!4 . 

2. Further It was alsd observed (hat rcuit 
iTVISIVJI of UlassiX-Ji was I'cca.stc(t as 

W85 110 sigi Ut (Lire of Class (Cfl ci ici'. hi (lie culu 11111 ol 1St and 2. 
4 	 . 
1thcj' It was also alleged (h .a  t rccov(1

. 
 ol cxanlnia (wil weie not beig 

1 opti I, Dui ig Suujijji \ ac (ion, (lie cki icnls(4ifltht,111j il I 	I 	 . 	- 
iate ial of C\ llluilatiomi On the flow of the ctweiont It 	ic found (I iltiumit to 	

acc (lie exnhIIjIla(juzi tlia(c'rjaJ nhell reqIIirL'd. lie should have made (he 
alterna t arrahlgciiici it to slil f( the ruzi hilvii ti al FCCu F(IS 1111(1 Cr his 5111W rvisioii 
lllstea(1 of (Ilrow)Ilg the recur(1s iii (he h:iiitk (l iI 	ILI,le  

''lius Sun A.K. l)liatt Iia. ihutd time ruIe 	J11CI1fjuiitd iii (li;micr VJI Educntjui Cud (Revketl 'htiW-2ffll(J) lw liik 	\Ivhi 	IIIs rule 3 (1) (ii) &' 3 (2) (1) uI CC,S C uitdi itiIe 1964 as exteIL(led to (lie eiipIoyç of KVS. 

j.:; 
"1 

I .  
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the said Sli1 A K. Bliati \\hiJc  ltinc(jonii 	as Pzincipal, Kciidrzy No.!. Jodhpur had appointed unquali1cd computer teacher 
thiouqh 

"i c .0111puter COIIQ act Ivill, M'S Mar r Cnmpujez P 	Ltd 1 he Prin1pj ou1d no any degree (academic or Prolcs5IoflJ) ol an tachcr meaning thcrcb th e  
i 

irrns were at their liberty to sent any pel:$on (hex' deemed lit. Studet3 have nt 1naj11tLI1ed mw mte-1 	In cciimnr ceL niiIi1 	u I lie a cci L 	I Udcu5 
who have optcd ioz Iflloi 	 w at stake as no Pioper sy1Jaz5 has bccn 
io11ow 	by the unqua fled icachc, s uppJicd b the lij in ChJnQc of CompLitci 
teacher is a reg, tar plic!1O1ii(11 	in the sclio(1j and ILO check has been kept 

cMi this 
'  15511 c. Fzom thc oticjmei it is cicj that the sd1)l 	cagejJ and rcgnJmr 	made 
payi, Without getting vCj heat ion. Iromn e iwemi)ed C lii 	lcacJiej•, Even J)flVlflcgi Fcb,2000 for classes 	 . XI1i11 ;lii.ch hind inn only tIplu 5.2.2000 v1icve niadc 

• 	: 

fr full mouth Ecc 	pa lflCn 1 haS bee11 made b sliu in Jii fl icd 1]wnbci of in c1nse Vu1 to X11t11, No rcrl oh' teach ers uppJjej by the two Iinn in 
• •1999-2ø and 2 000-20Q1 iws bceii 	 jjd in tIme scI101 1•hc dckijls arc as 

	

IT 	I 	. ...' ~'()- 01. 

uudci::_ 

	

— 	 iiiJcRT 

• 	2. 

6. 

2 	— 	 - L 	• 	• 	• 	
• 	n .. 5,'20 10.99 

• 	 )iltn 

1 2( I 0.00 
— -• 

1201 
.. 	

— :. 	 . 

-- .4 

Sept. 99 
- 	 JJt )  / 

,2()Q( 12 	). 	Hi I 22 I 	l)c 	99 

8/13.3.2 ( 900 .. 

I'.'tal 	R.s, 7 	111 	ii 

hi SOINc VOtiçlii 	ra:nienj 1i;i' 	h1 iii:itI 	ill LIi 	fl:Iilic ol• 	I1Fj 1).K. 
Sliarnm amid not to El 	 . Ilm 	iii a 	u slmt:ll is a Vij11(r;il fliilt,ri 	Loss 
to KYS App{O\ 	7 R.s. 5.OUu- 	. 	

:ii 
 

ThLIS Slid A.K. 	has tmiisii1f uk 	11icjij 	'iLjii 	ci1 	I'iimijp1 
Dravjii 	& Disbuz•s;jj 	Ofli 	niid 	iliu.s \i)laft•(j 	rtik' .3 	J )( i) (ii) 	(iii) of 
CCS [CU uctJ mutes I 	E)(I;J ,, 	 • 1 	 '1 K VS. 



.r.,. : • 
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• 	. 
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• 	. 

, 	 S 	 • 	• 

liI 	 I hat [lie said 	liii /\ K 	Jflijii 	\\hIIc 	uliLI()I1,,) 	is RIIILq)dI KfldlI\d 
.\ 	. 	. . . 	 .  

Vid\'aIa).a. No. I , AFS Jodhpur hhd piivali.zed the scrvicc 
1claLin to cIcning of Vidvulayu SCLIIUQ aside the 2uidcliiics ciiculitcd \ ide KVS LeUci No F. I?.- 

L. • ' i 
l 3/99-KVS/Ad11 I ded 1 C) 12 99 idc Jii h ilii 	C1 ILO UlIl be jfl1 aliZccl' nI posts of Group 'D are vacant. Out of the 

nine ;anctioncd posts cilit Group • 'D' employee3 ar on roll. í\ uuch th'i; tcrviec eun ( be privutized. 

IliSplIc of prc5cnt ol' .Suiicjcffl iiuiiibci of icuJar SaJiij KajaJ)Jcjk in • 	the Vidyulav 	this Se1vcc was p1'1 va ticd on a cunsolidatcd pavineni of R.S. .5400/- per uionlli. Evcu 
the don ble depIovjne, could not serve (lie p1Irpoc and )j 1th Vidylaya has engaged CuLIdl I boui 	\\ hosc  pavillcill utli cUu I: om 4 ••. 

	

lI;Ip1 iJ,' 2000 to Jniiu ni v1  2001 wnoun t to R 	I 0( )0'- ifid Ici i ni & cal tngc R, ffir4L0001 Lui t KVS uppi ux. R.,50,0jj,_ I 	
: 

is A K l3hatt has 1nJused his official poi1ion as I lrillcipal & 
OLlicei and has Violated nile 3 (1) (i) (ii) & (iii) of 

[nduct rules 1964 is CXICIIULd toliR. Cniplo ces of KVS. 
. 	.. 

;:I •.... 

.'\iiIcle -I'\ 
II 	I 

' r That the said Sini A K Dlithi '\iflIe 	 l'flh]JJ)ai KY No I Jodhpui had seii \\wng  ItIIuzIIILl(Iuu lui sul 	ul stat! stieiigtii statenicnt ul students 	 ell t. as on I 	°R 	! X 00 	3 2u')Q to LV S (I IQ) s cii licd from u[Lcndaiice FCISICI ul ati ctas;c wI u l i I Atwut. 	. 99. 20u0 vliicli do 11oU , liv. 
 Pi'obablv it lia beeti stated un iihe side 'vilji an CVC lu ICtflj11 (lie 1 uperjntcndeiit . 

 e.g. on 31 Flicie \vcr J l9 students on roil vheica (lie 
statement says there were 200 Mtidiit oh I .&99. 1'hat vas Ilic time vhcj 
Superjijteiidciij posi \\us 

 saItcIiil ubu e. [lie sIieiiLji of2OO. Thii ca iicd an 
burdefl of' a Supeljfl(cIl(teit to K VS. It Was not a clerical in istai;c but a / dcJjI)erj[c UtlClliI)t US all IIIC 	 : i 	ICI1UIC ii 	i;IICfliCiil 	Fccej\'c(l' in this 011icc iic on hiilij sidc Lush Lu KVS aLo\L Rs OflL LkJi 

• 	
' Thus Sun A.K. flhiait has misused his olIiciai Pi[ion us Principal & 

Drawing & Disbui;jiiu 01ljr and liar; 'jola ted ru Ic 	(1) (i) (ii) & (iii) ol' CCS [Conduct] itties 19 	as cNleI](le(J ii) III eIi11h\( 	()IKV. 
.1' 

• • ''I • 
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mat the said Shri A.K. Biitt, while thnetioning as Principal, KendrIva 
Vidyalaya. No.1, Jodliptir had purchased two pump sets from M/S Soni Traders 
out of the M&D Fiuid vide Vr. No.39 dated 24.7.99 of -Rs. 7,900/. The pump 
sets are being used continuously in the quarters ( Principal's residence & 
Teacher's residence) as stated by the Stock holder.These materials were 
pürchased for the purpose of quarters which is not admissible as pei instruction 
of KVS Theie aie so many, illolOrpunipsalicadi., exists in the Vld\ala\a 

Further as per Sangathan policy no money should, be spent on repair 
maintenance vork of staff cluarters out 'fM 	md. But he had spend Rs. 
1900' 	insl'tfling a Pump Set 	's residence oul 	lt'A 1) l'ii,icl videVr. No.39. 

[hits Shn A..K.. l3htitt llaS misused his powers being Principal & l.)iawiiiu 
& Disbursing Officer and has violated rule 3 (1) (i) (ii) & (iii) of CCS 
[Conduct-j rules 1964 as extended to the emplciyees of KVS. 

Article —Vi 

]l -ldt % the s.iid ShU 	,h.. i3hutL %\hilc iunciion ing as Pnricipal, KV Nt). I 
wlw appoinied n Team manager 60r Nziiioual 	oii; Meet (Giufu 

1w Regional OU'ice. Shri Rliau: had drawn Rs. 1 3O.00oi- as an advance vidt Vu.  
No.267 dated 2110.99. The dai ofNatiot'ial Mcci was 1'ioii 1.. 11.99 to 5.1 1 .99. 
Out ol this amount he drsbursed R. 29,tJ00I to di!ireni escorting iemchers. 
The unspent hea.\y ;unouLkt of balance cash was kept by him and dposed in 
the Vidyalaya account oirdifterent spells i.e. in four installment's as under:- 

Date 	 Amount 
• 	 11.11.99 

2J2.99- 
7.1.2000. 

19.1.2000 -------..--- 	-' 
rf ii 

7 5,000!- 
2O00O/- 

- 	 - 

- L00.6981 

Iltis is 111,4011  Vk!iniUI oI'A,'Ijele 2.-1 	A:C)I1lj- ( 	de. 1"(1111wr he sean Rs.430/- on account f self treatment towards doctor's COI1SUIIIfl2 kes. jilioto Copies, and telephone. etc. on tour at New 1)clhi & charged out oF lupils Hind 
vide Vu. No.332 dated 16.12.99. This 

Code. of ACCc.0 IS 	
is also a clear vi Iatiii 1 Aitieje 202 (ii) 

TI'hus Shri A.K. Bhatt has misused his powers being Principal & Drawing 
& Disbursing Officer and has violated rule 3 (1) (.i) (ii) & (iii) & 3 (2) 
CCS [Conduct] rules 1964 as extended to the employees oKVS. 

--:...........,, 



Ait°ick —VII 

I hat Ihe wd Sliti A K Bluil 1, wh le linUuing a Pt inupdl, Kndriyi 
ii ,ypya. No.1, Jodhpur spent Rs. 13294/- towards Internet connection, the 
ti1s of which are. us under: 	. 

• ''k'.' 

Fund Vt. No. & date Amum.Jii. 
S.F. 301/27.11.99 3,000 1- Deposited for 

.. 67/ 22.5.2000 277/b telephone Bili k.., 	S.F. 	. ....... 

!br P.No,62,7] 23 
SF 134/1972000 29/- -do- 

--__  

VVN 450/27,11. .2000 289/- 	. 
VVN . 	282/19.9.2000 289/- -do- 

452/25.3.2000 3,650/- For purchasing S.F. 
the modem 

S.F. 403/10.2.2000 5.500/- ToVSNL for 
lii icruct 

COi'lit[j 

The Iniernet connection was installed at Principal Office ins1eid (1f 
Cimputcr Lab. of the Vidya.laya. No benefit was extended to the students. 

Thus Shri A.K. Bhatt has misused his olilcial positions being Principal : 
Drawing & Disbursing Officer as per norms stipulated in the Accounts Code for 
Kendriva Vidvalayas and rule 3 (1) (i) (ii) & (iii) & 3 (2) (i) of CCS 
[Conduet] rules 1964 as extended to the emplo ces oIK\S, 

Article —VIII 

That  the saki Shri AK. I3hatt, while tuiuc.tioniiig as PrncipaI. Knd'y 
.4 	Vidva lava. No, 1, Jodhpur purchased 150 copies each ol the boot: s C. studies 

part-I (cost 17,80 per copy) Part-Il (cost 24.80 per copy). Purchase of' such large 
number of only two books from Arya Book Depot, Dcliii is highly irccgular u 
purchase rules have not been illowed. The 150 copies of these two books cost 
Rs. 5.4711- wtiich requir&. 

• Executive Committees npproval. 
I ,ibrarv Committee...ecom mendalic)n, 
Proper thought in making the piii'ehue ot 1'i. 5l71 i-. !Iii.i iHuuiit c.uihd 
be utilized in purchase of some other books by making proper pIanniru. 
None of' these have been Ibliowed, I ,oss to K VS Rs. 5400/-. 

'1111I: Shri A.K. BhnU Im vicluied the rule 3 (I) ti) (ii) & ( iii) & 3 (2) (i) 7/ of CCS Cendiict ruls 1964 aS eNlended to the Ciii 1310\'CCS of K VS. 

i±...__• 
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ANXURE —Ui 

DOCU j  MENTS BY W11101 THE ARTICI LS OF CHA RGE  /1 V 	 t.FTh)H'i TO BE,  Sl 	1NJ1) AGAINST S1flU4 KillI'\iI, 
/ & 
	, 	L\CJP.Ji g  J'.i']\J)J1', •\ \ Ji.)YALAYA, BOKAIJAN (FORi\jLRI.' Al 

]l'1iDR1\''\ VIDV%1 A\ ", NO.1 1 3OI)!IIUR 

lID 

T •" 	 _______ 
C1oJ nutieNo,26 22001 

-do- 2 Result register Cliss-1X 

3. Computer contract and DspatehRsi:cr - 
payment Ottecs thereol. Yr. NO.265. 322. 377, 388. 428 & 446 

& computer agreements year 1 999-2000 
2000-2001 
Vr. No 627 467 578 211 408 & 444 dl 

4 PrlvatLzattoll of 	eiv1ces of 
sWeeper 	. agreement. Guidelines eirculated vide 

KVS Letter No. F.12-13!99-KVS/Ady11 
dated 1.0. 12.99  

 Sending inflated & Repoit of Pages (3) 
siudeiiis (;nrolmeiji 

 Pump Set out ol: M.&1.) 1und Vr. No.39 & certi ticuLe 	punip, 
to the Principals residence 
and staff cjuarters.  

7, Advance of Rs 1,30,000/- [ 'lw P,i. C-S- 1.2 !.00k. N, 2 
National Sports Meet (Girls) 
1 999 and manners of rethnd 
thereof, 

 Internet Connect ion Vr, No, .301. (1 01 ). 67(140). 13 ,05.3).  2 
450.452(1.26)403(117) 
Total'seven vouchers 

 Library book Vr.N'o,3 10 

•id 

.1 

2. 
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rNNEXjJRE\T 
ATE11ENT OF Wyj PV \7T11,r 

U IF SUSTAINED AGAINST SHRI A.K. y ,  

4AiII1.RINCIpAL KEND11yA VII)\ 4LAYA I3Oh4JAN 
0) Sm S Mthk, Pc [(Lng) LKendiia Vith ahl\ , N 1, lidhpur & Menihe; of Modwi ion Comnuttce for th 	JOfl 2000-2001 and 2001- 2002 Kcnduya Vidv1aya, No 1, APS, Jodhpur J 

(2) Smt Vena Chauhan, TOT(fllfldl), Kendnyu Vidyiy, No 1, Jodhpur nd CJs ta1ier C1as JX for thcjsessioll 2000-2001J 
• 	 •/ 4(3) 

 Shn R. Piasad, ketd P011(1/c examination) Kendna Vida1aya No 1, 
APS, Jodhpur.J 

(4) Shri K.S. Bliati, Ex-POT and JJC Exaiiijiiatjoii Kendriya Vidya1aya 
No. 1, ADS, Jodhpur (Now in Kendriya Vidyalaya. Dhrangdhara ). 
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Principal (u/s) 
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pu r-3 02020. 
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21 'rho ApOwniC 	Mj'Ifl'* •,-j,•,.. 
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. Ref. No. KVB/ AKB/2003.-04/513 
L . 

tt'..;.. 'Fo 
Shri. H M.Can ac 
The Commissioner 
Kend i iya VdyaJaya Sniiga han 
18, Itifiltioilal Area, 
ShIee Jeet Smgh Mai g, 
New Delfii '_  110016. 

f7 

I'roin : 
l\,. 1K.. 131 ai, Principal 
JKCfl(I ri ya I I clya I 

.. 1, Bokajan. 
Karbi Anglong 
Assairi - 782490 

• Dated : 241h Dec.'03 

Your Ref. No. F.8-26/2002KVS Vig.), datecill,12.03. 

Sub : )EPLY TO MEMORANDUM - reg. 

• With reference to the subject cited above, I wish to submit 
that I shall be submitting my complete defence statement on 
receipt of all the Supporting docuñients as per my earlicr lctl:crs 
of dated 10.10.02 and others with Annexuics III & 1V of the ibid memo. 

In the interest of justice, ccjuity & fair play, it is most S. 

 respectfully submitted that all these essential documents are 
provided to me at yours earliest, as these are lifeline for my defence. 

On receipt of these documents, I shall definitely 1 be submitting my defence statement. 

Therefore It is most humbly requested to you to ld co-Operate 	 rd1y assist &  

Thanking you. 

Yours faithfully, 
_---c 

_-•__-_--- 

S 	 (A.I<..JJhalt) 
Principal 
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Orgtiii1 )\pp]iciiLthii Nc) 307 nf 7003 	r'1N - . 	 . 	
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AIW4: 	Date 01: Order 	Jhi c lhc' 7( I Ii I)-iy ni I r'Iu in y , 7()04 

t 	
Shri Shanker Raju,Judjcial Member.  

11on bin. flhr.i. ic • v , 1rriIi.1.,'ii1ttii , Atl,ii 1.ii I ,i I: i- u I: .1. ye Meiti) )pr . 	• 
t 	, ... : 	• 	 . 

AshQk (Uin
ci
r J3hat 1  

S icenriya Vldyalaya, 	, 
I. Bo)cajan, Dist.Karbj Anglong, 

...pp1icant 

Advocate Sri A.Ahmed. 

- Versus - 

The Commissioner, 
Kendriya Vidyalaya Sangathan, 	 S 18, IflBtjtUtjofla]. Area, 

4f
10. 3 1 it Shaheedjeet Singh Marg, 

New,,De].hj-16. 

The Joint Commissioner (Admn) 
Koridriyn Vidynlnyn Sangnthan, 
18, Iflftjtutjonal Area, 

j 	Shaheed Jeet Singh Marg, 
New Delhj-110016 

Assjgt,t Commissioner, 
Vidyalaya Sangathan, 
Office, (j ''  

92, Gandhi Nagar Marg, 
jaj Nagar, Jaipur-302015 

'T 
Conmmissioner, 

	

44, 
4 	 endriya Vidyalaya Sangathan, 

Regional Office, 
Road, Silchar-788001. 	..Repondents 

Advocate Sri M 1< Mazumdar.  

:4JVNKER RAJU., JUDICIAL MEMBER, 
i•I. 

In this O.A the applicant, seeks supply of certain 

,.documents and expeditious disposal of the disciplinary 
S .  

pro.peeding. 

O.A. is disposed of at this admission stage with a 

drecion to the respondents to serve upon the applicant, if 

:request is made necessary documents relevant to the 5-.. ,  

.:disciplipary proceeding. 

T.  

''5 
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4;q 

3 . The respondents are 	directed 	to 	cuttip 1.o:e 	lhr 

disciplinary proceeding as expedit:iously 	flS 	possible wit:hin 	a./ 

• 	period of 	6 months 	from 	the date 	of 	recpt 	copy 	of 	this 

order. Applicant 	is 	also directed 	to 	cooperate 	with 	the 

enquiryand shall not adopt any delaytactics. 

O.A. stands disposed of. 

Sd/MEML3E1 (3) 

Sd/MEMBER(Adm) 

' 	
II • . 

(i 3  

\ 

.: 
i••;. 

.L1 
I 'er 	i i 

C.4,y 

o/j• 	(4J. 
(3 

J 



REGISTERED. 
	 hN 1\Q 	'k 

.4 

No. : KVI3/ AKJJ/2003 
.- 

To,..  

Shri Lachhman Singb 
I1quiry.Autborjty.. 
E.7/E,.DDA Flats; 
Munirka,' New Delhi 

- 110067 

Dated: 7th May.104 

From 
A.K.Bliatt. 
Principal, K.V, C.C

. I. 
• 	Bokajan, Karbi Anglong. 

Assam - 782490. 

Sub: 
.-:.- Departmental Inquiry in case of Sh. A.K. Bhatt, Principal, KVS Preliminary hearing 

- Supply of documents, Reg. Sir,. •,. 	 . 

lease refer. to , the, ,.Preliminary hearing'that was held in lS, HQs, New Delhi on 4.:Marcl:1. Q•:'z  

' During the 'progrme for inspection of. documents, the Presenting officer provided 
me only a set of. photocopies of listed documents mentioned in Annexure III of Memo No.. F.-26/2002 

-. KVS (Vig.), dated 11.12.2003, 
. 	

except the following documents as mentioned L. 'bclow.. 	. 	 4  

1... . Annexure of 2nd report sent on 30-05-2002. 
2..j 	Voucher No.: 265. 	 . 

Result Register for Class IX. 
Statement of wiLnesse8l as per Annexurc IV of the ibid Memo. 

The same was represcntcd to the Presenting officer on 19th March,'04, However, tifl 
date, these documents have not been received by mc. 

My complete defence is being jeopardized without the availability of all the necessary 
docurncnts, which 1 have been reiterating since my initial letter of dated 10-10-2002 
followed by similar letters on date. In the interest of justice, equity and fair-play, it i most 
rcspcctfully submitted that all, these ncccssuy documents are immediately made available 
to mc, as per my revised list of zcccssary documents that will be required, as per ocumcnts available with me till flOW, enclosed herewith vide Anncxure '', 

T'Jease refer, to p'a 2 of the direction received from lfoii'ljlc CAI', Guwahati, giving 
t...clear direction to the KVS to Serve Upon all the necessary documents relevant to the 

discipljx-iary procccdiigs. copy enclosed herewith vide 
AflnCXUrC '13' 

All these documents are readily available in the custody of the KVS, i.e. KV1, AFS, Jodhpur and R,Q., Jaipur and FJQs., N OW Delhi, I shall be highly obliged for supplying mc these listed 11cces8ary documents for my stdy & flspection as all these documents are cssciitial & have a dirct mateia[ btaring for my defence. 

I shall be submitting the 1namc of the defence Assistant immediately on receiving a confirmation from him. 

Thanking you for your kind co-operation 

Yrs fuithiyliy, 

C.C: Sh. S,.K. Nagpaj, Prescntixg Officer ( For mi. & n.u) SO, K.V.S, HQs, ' 	 18 institutional Area, 
Shahccd Jeci Singh Marg, New Dclhj 

- 110016. 
End : As above 	

, 

\ 
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LNNEXURJ—A 
: 	 .• 	 . 	 • 	. 	 . 	. 

ei) Examinations Register for the year • 1999 to 2002 with rninutc mainlajued by 

	

. . : Exams. I/C. 	• • r 1 

Original • lcsu1t Register, Awaxd list, Green Sheet and Moderation committees 
'1flCCtingminutes forthe Annua1 Examinations for class IX-13 for the year 2001. 

(in) Moderation and cxaminaüon committees from the year 1998 to 2002 with minutes 
TA/DA bi11sforthestJfvjsjtjng 8SF School in April - May 201. 

Telephone bills WithSTD Register for the school for 2001. • 
' . . .. (Yi) . 	 by any officer 'from 	O., Jaipur to me that records of 

::'' •: examinations were not being maintained properly or dumped during the Summer  Vacations ' during my. tcnrc as Principal,KVi, APS, Jodhpui. 
CBSE Gazette for Class X Board students for the SCSsiOn 2000-2001 & . . 	2001-2002.  

Guidcljnecjrculatcd by. R.O., • Jaipur to the , Principnls for SSE 200() 	 ., 	. 
4 	 •' 	

;: 

made to the ,corripulcr aencjcs for the months of November 1999. 
1ccciptandPaymentstatement.fo Computer fees and payment to the computer 

:COntractors during 1999-2000 & 2000-2001 
Date of purchase:of 20-25 , PCs from Ed.CIL; Noida and the amount paid by school, 

(iv) - Any obscrvatjon.irajscd by any Staff/Teacher/Officers to the Principal that the 
.;.Teacherernpioyedbythe . Computer:. agencies did not possess academic or 

' 

(v)CBSEresu1tsGttefor Class XII for the school for the year for the year 2000- 2002 for, I P  

object on/obser,aon raised by the 'Director of the Computer Agency for non-fl. paymentof' its dues by the school' r J$ 4  
. 	 ... 	 .,. 

sanctioned Staff Strength for the year 2000 & 200 1 	tt 
'(u)t Detalls of bills" fon'the'nionth of Dec. 2000 and Jan. 2001 paid to J.P vigilance. l3alincc of Fund inVVN on 1' Apr.1999 & 1 ht April 2000. 

VMCmeetingsrnjfl5f0 1999 to 2002. 
PF of Sh.Mangi.Laj,01) V. ' 
So1arypiic to Sh, Mngi Lal and Sb. Kailatth- Op 'IY during the year 	2000 & 2001. 
Staterrient of casual workers employed in the school since 1997 with the amount L. '  ,.' 	,paidtothern. 

(yiii)pprovedyyN Budget from 1999 to 2001. 
' 	 A 

Complete detalled Staff Strength-proposal from the year197 to 2001 sent to R • . 	Jalpur from I1, AFS, Jodhpur. 	 .O.,  
(ii) Approved and sanctioned Staff-Strength for KV1, AFS, Jodhpur from the yea

- 1997 to •,-v 2002:' 	•  
Students'Enrolments for the year 1998, 1999, 2000 and from 1985 to 1990. 
Any'Specific requesf sent to the KVS- Ro.; Jaipur and HQs, Delhi for getting any • 	additional Office Staff from the year 1998 to 2000 with thcir number. 

(v)t Duty- charge:and the responsibility for office staff- OS, UDC and LDC by the previous Principals and me. 
Teacher responsible for Col1ctjo of student's cnrolfllcnts for the school and 1-esl)on5ibiliLy for filling up and maintaining the staff 

sirengili proposal for the school. Personal file of Sh. S. N. Sharma, cx-Offjcc Superintcidcnt in KV1, AFS, Jodhpur. Records of CS-8, CS-9, CS-23, CS-54, CS-69 from (ian.) 1996 to 2001 (Dcc.) alongwitli allendancc Rcgisl:er during this period. 
Draft approval for Staff-Strength proposal for the schojl giving the students 
enrolments figures as 2005 and or not 1949 as put up to the Principal by OS on 30-
.09-1999 for his verification and signature. 
Original Staff-Strength file A-i of the school. 

Attendance register of all Classes 

Page 1 of 2 



H - 
(1) Proposal, cornpraiiv(_, 

SLLcrncj-ts and quotation for the purchase of pumpsets for Rs. 7,900/.. 
j (ii) YcQr of Installation of old Pump Sets 

for the stuff quarcr and Principal Rcsidcjic with 
i 	

the dates for their dcpicc;jut:joj tucL WritlCji flff, i) Miiuic of Aaff qurjr  
ters meeting rcquestin for the transferring of moto to liff qUarl:ejs, 

OtLdlls of Aiflôt with dates for Maintencc and Rcpr Funds received from KVS, R.O., Jaip 	
Fu 	 zfrom 1999 to 

ur.for. the staff quarters Maintenance and Repai 	 2001 with details ofthcseid5 utilization' 	' 
ApprovedM & D, WN,PF and School nd Budget from the 	1998 to 2002 by theVMC.. ...........'. 	.. 	 S  

(vi), Amount spends on the repairs of the old motors. .....................(Vii) 0 
riginal'Stock Register for M & D Fund showing stoc Pump sets k entry for the purchase of new ,. 

6 (i) 	
for a sum of Rs. 430/ on account of self treatment from doc 

rs as KV Consulting foes, photocop ics and telephonc bills etc. 
S, R.O.,' Jalpur lctter Specifying the names and the schools of the different Escorts for, National Sport Meet - 1999 

Date of arrival of, Principai to Jodhpur from Natiozj 
Moot held at Ddhi from Lh 

Attc 	Rcts zn Noy00, 999 wit x cgiter 	 h original Attcndce Register d bespatch 
; 

(iv) , Detajl5 with dates of recovery received in  the school from the Various Escorts from different'scho0l5 for the National Sports Mct- 1999 against the Advances given to theni 	
¶ 	 1 

(v)ctters/Remiflders ,written to the different Escorts/principais to SetUe the 
for the National Sports Meet from the Despatch Register 

(xi) 
 Audit Reports for DG of AG and is, R 0- Jpur from the ye 1997 to 2002 and reply filed fro the School for I M alOflth representation for ex-post- facto- Y 	
sanction and approval sent to R 0 , Jaipur 

r (V1 
Copy of CS-12 for repayment of Rs 430/- to the school

1  if any, by mc alonith the  
original CS- 12ook during this period 

7.: (i);Bjjl5 
and.vouchcrs as per details given in Para (7) of the Memo. (11) Sanct1onand Approval, of 	

spent under the Mød1 schol schemes for the year '99-2000wti Utiljzatjoj'i of F'Unds 
Dctajl5 of the Fud spnt for'thc new Computer Lab with dates and bills. 
Details of.Telephone calls made from 
R cg s t;r, 	 the .TCICPhOIW 

Num1r 627123 wiih S'l'l) 

Proposal from the' stf / libran for the purchase of library books 'from 1998 to 2002 for the School Libr.., 

,12002. 
(ii) 

Total Number of books in the libraiy at the beginning of each 
SCSSIOfl from 1998 to 

• 	' 	 ,. 	 ' 

(iii)' Timetable with number of periods for General Studies from 1998 to 2002 with 
different number of teachers taking General studies duri (iv) Budget 	

allocation of the fUnd& for the librj fro 	
ng this period. 

m 1998 to 2002 and approval of the budget from VMC during this period. 
'Limitation1, Objection to purchase '150  offi 	 copies for General Studies bok3 From the 

/ librarian etc. 

Any Text-Book prescribed by KVS for Gcncraj Studies books',and the curriculum ,to be lollowed for General SLdjcs by the Priflcjpal/tcacicj.s 
' T)DITIOJVAL 

leport of 
Iinding of Prclimiiaiy inquiry held on 7U & 8th May Sh. B.D. Sharma, 'R.O,, Jaipur submitted to 

	S 	 '02 by E.O., Report and recommendation of the KVS Offi 	
, H Qs. 

cers to KVS,)Vjgjj 	Department Delhj for any Discip1jna action against me with details And dates. 
Permission to provide and inspect any add itional documents / information that 
may be relevant for this CaSe during the cOurSc of inquizy To examine all the witne 	

Connected with this case to prove the correct and factual positiox'1 about the listed Charges. 
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IjEXURE - 

4/1 (i) Excimu4thons Rcgistci for the year 1099 to 2002 with ¼ minutes maintained by 
i/C,''' 1 	' 

(It) OnginaLResulL Registcr, Awatd list, th.cen Sheet and Modcicttion C0111111iUccs 
meeting minutes for the Annual Examinations for class IX-13, for the year 2001 

•' (iii) Moderatjonand examination committees from the year 1998 to 2002 with minutes. 
• '. (iv),TA/DA bills forthe staff visiting BSF School in April - May 2001. 

(v)STD Telephonebi1ls with STD Register for the chool for 2001 
.:..(vi)Any'observation traised' by any officer, from R.O., Jaipur to me that records of 

not being maintained 'properly or dumped during the Summer 
h 	Vacations during my tenure as Principal, KV1, AFS, cJodhput 

Gazetic for Class X I3oarcl students for the session 2000-200 1 & 

' (viii) Any Guideline circulated by R4O, Jaipur to the Principals for SSE-
2000 &2091.  

• .• 	,. 	,, 	
... 	•, 	,., 

 

cheques and bills made to the computer agencies for the months of 
August,cSeptember&November 1999 ' 	 4 

'y'', (n) :Receiptand payment statement* for" Computer fees and paymenu to the computer 
':,conactors during 1999-2000 & 2000-200 1. 

pate of purchase of 20-25 PCs from Ed.CIL' Noida and the amount paid' by school. 
Any observationraiscd by any Staff/Teacher/Officers to the Principal that the 
Teacher employed bythe Computer 4agencics did not possess academic or 

'4professionaIqua1ification.c  
CBSE resuitsQazcttè for Class XII for the school for the year for the year 2000- 2002 13  for  LP. '.: 	 ': 	''' 	 ' • 

'..(vi),:Any' 'objeàtion/obseatjon raised by the Director of the Computer Agency for 
non- payment 9f its dues by the school 

: 	 ; 	 .' 	 ' 	 i'; ' 	 '.' - ...' .' 	 4 	 441 	'• 	F 	' 

3.. (i) Vacancy position for Group 'D' with sanctioned Staff Strength for the year 2000 & 
.' 2001.  
(ii) Details of bills for the month of Dec. 2000 and Jan, 2001 paii to J4P vigilance4 
(iii) Balance of Fund in VVN on 16t Apr.1999 & 1 stApril 2000. 
(iv) VMC meetings minutes for 1999 'to 2002. 
(v) PF of Sh. Mangi Lal, Group 4D'; ' 
(vi) Salary paid to Sh.'Marigi Lal and Sh. Kailash-. Gp 'D during the year 	2000 2001. 
(vii)' Statement of casual workcrs employed in the school s 

paid to them. 	 ince 1997 with the amount 

(viii) Approved VVN Budget from 1999 to 2001. 

4. (i) Complete detailed' Staff Strength-proposal from the yearl997 to 2001 sent to R.O., 
Jaipur from KV1, AFS, Jodhpur. 
Approved and sanctioned Staff-Strength for l(V1,, AFS, Jodh 
2002, 	 pur from the ycarl997 te 

Students Enrolments for the year 1998, 1999, 2000 and from 1985 to 1990. 
Any Specific request sent to the KVS- R.O., Jaipur and HQs, Delhi for getting any 
acklitional Office Staff from the year 1998 to 2000 with their number. 
Duty charge and the responsibility for office staff- OS, UDC and LDC by the 
previous Principals and mc. 

'(vi) Teacher responsible for Collectiofl of student's cnrolzncnts for the School and 
responsibility for filling up•and maintaining the staff strength proposal for the school, 

(vii) Personal file of Sh. S. N. Sharrna, ex-Office Superintendent in KV1, AFS, Jodhpur. ' 	(viii) Records of CS-8, CS-9, CS-23, CS-54, CS-69 from (Jan.) 1996 to 2001 (Dec.) 
alongwith attendance Register during this period. 

(ix) Draft approval for Staff-Strength proposal for the school giving the students 
enrolments figures as 2005 and or not 1949 as put up to the Principal by OS on 30-
09-1999 for his verification and signature. 

(x) Original Staff-Strength file A-i of the school. 
(xi) Attendance register of all Classes 

Page 1 of 2 



ct 
iij/\'ear of Installation of old Pump sct;s for the staff quarter and Principal Residence with F,  the dates for their depreciation and.written off. 

/ (iii) Minutes of. staff, quarters meeting requesting for the transferring of motors to staff " 
quarters. 

- 	(iv) Details of Amount with dates for Maintenance and Repair Funds received from KVS, 
R.O., Jaipur for the staff quarters Maintenance and Repair from 1999 to 2001 With 

• .'. 	details of these Funds utilization. 

........(v) Approved M & D, VVN, PF and School Fund Bdget from the year 1998 to 2002 by 
I .the.VMC.  

Amount spends on the repairs of the old motors. 
Original Stock.Rcgister for M. & D Fund showing stock cnl!y for the purchase of new 
Pump sets,  

(i) Original Bills.for a.suni of Rs. 430/- on acéount of self treatment from doctors as 
Conult1ng fees,,photocopies and telephone bills etc 

'(ii)"KVS,'..R.O,,:Jaipur."letter specifying the' namesand the schools of the different Escorts 
foi National Spoit Meet - 1099 

.v(i.liy Date, of ,arrival of:Principal to Jodhpur from National Meet held at Delhi from the 
AttLndlance Register4in Nov-Dec 1999 with original Attendance Register and Despatch 

" 	register 	'U 

(iv) Details'with dates of recovery received in the school from the various Escorts from 
the different' schools for the, National Sports Meet- 1909 against the Advances given 
to them. 	' 	• ,' 	' 

'(v) Letters/Reminders., written to the different. Escorts/Principals to settle the 
outstanding advances for the National Sport.s Meet from the Despatch RegIster. 
. Audit Reports for DG of AG and KVS, R.O- Jaipur from the year 1997 to 2002 and 

• ", with reply filed' from the school for I.M. alongwith representation for es-post- facto-
anCti.on and approval sent to R.O., •Jaipur. 

Copy ol CS- 12 lor repayment of Rs. 430/ - to I he school, if any, by me alonwith the 
'original CS-12 1)00k (tUring this period. 

• 	'7. (i) Bills and vouchersas per details given'in'Para (7) of the Mcmè. 
(ii) Sanction and Approval of funds spent under the Model school schemes for the year 

1999-2000 with utilization of'Funds. 
(iii) Details of the Funds spent for the new Computer Lab with dates and l)ills. 

. (iv) Details of. Tcicphone calls made from the Telephone Number 627123 with STD 
Register.' 	• • 	' 	. 

Proposal from the staff / librarian for the purchase of library books from 1998 to 2002 
for the School Library. 
Total Number of. books in the iibraiy at the beginning of each session from 1998 to 
2002. 
Time-table. with number of periods for General studies from 1098 to 2002 with 
diIfereit number of teachers taking General $Iudies during Ibis Period. 

• (iv) Budgetary allocation of the funds for the libraty from 1098 to 2002 a i -ic! approval of 
the budget from VMC during this period. 

(v) Liinitation/ Objection to purchase 150 copies foi.  General Studies books from the 
office / librarian etc. 

• (vi) Any Text-Book prescribed by KVS for General Studies books and the curriculum to 
be followed for General Studies by the Principal/teachers. 

ADDITIONAL INFORMATION;. 

(I) 	Report: of findings of Prcliniinai-y inquiiy held on 7 11,  L'.. 8 11 ' May '02 by E.O., 
Sh. B.D. Sharnia, R,O., Jaipur submit ted to KVS, 11 Qs. 

(H) 	Report and recommoiic[ntlon of the IVS ofFicers to IV3, Vigilance Department 
Delhi for any Disciplinat' action against me with (leu1ls and dates. 

(Ill) Permission to provide and insl)ect any additional documents / information that 
nizy be relevant for this case (luring the course of inquiiy. 

(lv) 	To examine' all the Witnsscs connected viili this c:asi, to prove the Correct and 
factual position about the listed charges. 

J'uc2qf2 
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No. F.4/KVS/AKI3/2/. 	 l)atcd: 3.6.2004 

From:d n i:iSi , 	 L 
Sh A K Bhait, 

, 
/r  

Principal, KV CCI 
Bokajan, Karbi Anglong, 
Assam-78249() 

Sub 	DLpai Imenial inquiry agiins1 Shri A. 1<. 131 uti Pi icip il- 
Additional documents 

Please refer to your letter dated 7.5.04 on the mlhjCctt mentioned 
above After perusal of this letter I lind that the following documents are 
relcvait: 

Si. nol(i)&(ii) 
Si. no.2 (i) & (ii) 
SI. no. 3(i) 

4, 	SI. no.4 (I), (ii) & (iii) 
5. 	SI. no.6 (vii) , if any. 

The remaining documents mentioned in your letter have not been held 
relevant and therefore not permitted. The P0 has been asked to collect these 
documents and show the same to you for inspection. 

W ~-,-  Emu En 
(Lachhi-nan Singh) 
lflquiiiiig Authority 

Copy to Shri S.K. Nagpal, SO, KVS(l l(I.), New Delhi. br 
inFormation. He is requested to collect the I)ernuttcd addiliotial documents 
and provide the same to the charged ollicer. 

Inquiring Authority 

N 



No,F, lnquiiy/AK13/KVS/2004 
	 [)atcd .)( 08.200 

1'o 

Shii i\,, F.. IhaLt, 
Principal, 
Kendiiya Vid\'alaya, 
l3okajan 

Sulject: 	Departmental Inquity against Sri A K Bhatt, Principal, Kendi'a 
Vidyalaya CCI I3okajan. 

Sir, 

I am to invite your t leiilion to (lie above no(cd subject Ifl(l to senol 
herewith a COPY  of the following additional documents which have been allowed by the 
Inquiry (;)fltccr de his leitcil dated 3.6.2004: 

.1 . 	Original Result register, Award list, Green Shect and Moderation Committees 
ineetingminules for the annual examination result Examination for Class IX-13 Ibr the 
year 2001 have not found in the rccoi'd of examination dcpatiinent of K endriya 
\'idyalaya No. 1, AtS Jodhpur . The declaration given by the previous examination 
Incharges of Kendiiya Vidyalaya No. 1 Jodhpur in this regard are enclosed herewith. 

1)etails of cheques and 1)1115 made to the (.'oinputcr Agencies for the month (>1' 
August, September and Novemhei' 1999 in as ut mdci': 

August, 1999 	 NIL 
September, 1999 	 NIL 
November, 1999. 	Vr.No.322 dated 29.11 .1999 

Cheque No.77369() 
Rs.12190/- 
Month (:)ctober, 99 
Finn - Marwai' Computer P Ltd. Jodhpur 

Receipt and payment statement for Computer fee and payment to the ( ' uupulcr 
coiiti'aetofs during 1 999-2000 & 2000-20() I: 

R & I> 200.0-200 •I, 

Receipt:- 2,87,620.00 
	 Payment 89,043.00 



IFI, 	Fr 

I (r// 

Computer R &. P 1999-2000 

Receipt - 1,95,960.00 	 Payment- 82,620.00 

Vacancy position for Group 'I)' with sanctioned staff strength for the year 2000 
and 2001; 	 : 

Complete detailed staff Strength - proposal from the year 1997 to 2001 sent to 
Regional Office, Jaiiiur from Kendriya Vidyalaya No. I Jodhpur; 

Approved and sanctioned Staff-Strength for Kendnya Vidyalaya No.1 . Jodhpur 
from the year 1997 to 2002 

Students enrolment for the year 1 9 .98, 1999, 2000 aiid tIom 1985 to 1990; 

The following document lias not been received 

(a) Copy of CS-12 for the re-payment of Rs.430/- to the school, if any. by huin 
(Sliri l3hati) alhnwith the oFiginal CS- 12 book during this 1)CriOd. 

The following listed documents are also sent 

A. Voucher No.265 dated 20.1(1.99 (fr September, 1999) for Rs, 1 2,010/ 	.tcd 
docwnent —8 of (he Annexure III of Charge sheet) 

Z. 1 Report sent on 28.5.2002. 

End: As abOVe 

''ouis faiihfu'.'.' 

(5K  
• 	SEC'l'ION OFFICER & 

PRESENI1NG OFFICER 
• 	KVS(HQ), NEW DELHI 

LI 



 

k~~ K ~~K k,\ J~'C- -N 
coNI.ir:)ENT1:AL 

No: ]'.4/K\TsIA'KBf3 

sPil11:) Pos'.I' 

Dated: 21.12.04 

 

Frorn Lachhman Siugh 
inquiring Authority 

'fo; 	Slni A.K.Bhatt 
:PIiici1) i 
K.V., C.C•.I 
Bokajan Kaibi Anglong 
ASSAM - 782490 

Sub: Delmilinanufl inquiry nait Shii A. K Bhntt -_Rqg tthir Heiing 

The Regular 11euing in your C use has beeui fixed for 17.1.05 aL 
1030 AM. in the Vigiince Brimch of the KVS, HQ office New 1) cliii. 
You are requested*to attend the heating 

(LACJJ.11MAN S)1 Gif) 
INQIJIRIIN 0 AUThORITY 

ciy to: 
Shri S.KNa1)l, Section Oflk.ei(A(hnn-I1), KWS HO Office New 
Delhi for infonjiation, He is a10 requetect to attend the heating, 
Four suflullolls for pro cu1ion:wiIneje re enclosed which inry be 

ved on theni.. 

ShrI 1A.S.C1iauhan4 Education Officer (Vigilance) KVS iiQ ].'w 
Delhi for iiforrnation. 	He is reqtieted to kindly make appropriate 
an'ingements for holding the inquiry in his office. 

II'QU1RING AUTHORITY 
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In the Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

Original Application 14o.6 of 2005 

Sri Ashok Kumar Bhatt 

Applicant 

-v E R S U 5- 
The Commissioner, K.V.S & others. 

Respondents 

-AND- 

IN THE MATTEROF:. 

Preliminary.jbiectiOn filed by the 
I 

Respondents in view of the regular 

inquiry already stated. 

-AND- 

IN THE MATTER OF: 

The Assistant Commissioner, 

- 

	

	KeudL iy Vidyi.luy..t SiyuUiun, 

Silchar Region, Silchar. 

The humble preliminary objection on 

behalf of the respondents are as 

fol lows: 

Contd ... . 1- 
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i, Sri U.N. F:::hawarey,: t:he Assistant C:ommission-

er, Kendr iya Vi dyaiaya Sanqathan, Reqional Office, i3uwa-

hat i on beinq aut:hor iced to file this prel irni nary objec-

tion do hereby solemnly affirm and file this objection on 

behalf of respondents No 1 2 and 3 

. 	fhat the respondents having been served with a 

copy of the Or i gi nal Application and have gone throuh 

the contents of the U .A and on being supplied with the 

information from the Head Quarter relat: i nq to conducting 

of Departmental Proceeding held on 17-01-2005 and 18-01-

2005 filed this object ion on behal f of the Respondents 

That the deponent states that the allegations i 

averments which were not borne out of records were denied 

and not admitted. Any allegations / avertnents which are 

not specifically admitted hereinafter are deemed to be 

denied. 

That the deponent begs to state that the appl i-

':ant have filed this . A- for quashing and sett i rig aside 

Departmental Froceedi ngs for non-comp let i on of the said 

proceeding within the stipulated time fol lowed by non--

supply of necessary dacuments,  

That the depcunent be fore controverting the 

statements and allegations made in the O.A by filing 

detailed written statement :r.'ses leave of this Hon'ble 

C:ont d. , . / 
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Tribunal to submit the brief facts of the case as under 

in view of the continuation of the Departmental Proceed-

ing and participant of the present applicant held in 17-

01-2005 and 18-01-2005. 

BRIEF FACTS OF THE CASE: 

Shri A.K. BHatt, Principal, Rendriya Vidyalaya, 

Bokajan while functioning at Kendriya Vidyalaya, No.1, 

AFS Jodhpur has committed a number of serious irregulari-

ties. Some of them are given below: 

.. 	(a). 	He had failed to follow examination and promo- 

tion rules as given in the Education Code for Kendriya 

Vidyalayas. 

He appointed unqualified Computer 	teachers 

through computer contract with M/S Marwar Computers (P) 

Ltd. without following the prescribed procedure. 

He had privatized the services relating to 

cleaning of Vidyalaya setting aside the guidelines circu-

•lated by the KVS time to time. 

He had sent. inflted report of students en- 

rollment to KVS. 	. 

He had purchased two pump-sets out 01 M & 

fund flouting the instructions issued by the KVS. 

Contd .... 7- 
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He was appointed as team manager for Natidnal 

Sports Meet (Girls) 1999 by Regional Office and drawn an 

advance of Rs.1,30,000/ -  and out of which he disbursed 

only Rs.28,000/ -  to different escorting teachers. The 

unspent balance of cash was kept by him and deposited in 

different spells. 

He installed Internet conner.tion in Principal 

Office instead of Computer Lab and no benefit of Internet 

was extended to the students. 

W. 	He purchased 150 copies each of the books 

(G.Study) from Arya Book Depot, Delhi excess to the 

requirement without following the prescribed procedure 

stipulated in Chapter - 17 of the . Code for 

Kendriya Vidyalayas causing financial loss of Rs.5400/-

to the KVS. 

In the light of the above mentioned' allegations 

the competent Authority placed him under suspension vide 

order dated 05-04-2002 and his suspension was revoked 

vide order dated 20-01-2003. AMemorandum dated 26-09-

202 has been issued for calling his explanation for the 

irregularitieS committed by him and in response of the 

said Memorandum he filed a representation dated 10-10-

• 2002 requesting to provide a large number of copies of 

irrelevant documents. He was provided the copies of 

Contd .... /- 
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relevant documents vide Memorandum dated 26-12-2002. He 

was repeatedly insisting to provide all the documents and 

did not submit his 'reply. He was, served upon the charge-

sheet under Rule 14 of CCS (CCA) Rules, 1965 by the 

Commissioner, KVS vide Memorandum dated 11-12-2003 on the 

above mentioned irregularities. He again insisted on to 

provide the same documents instead of submitting his 

Defence statement. Hence to complete the Disciplinary 

Proceedings within a time frame against Shri A.K. Bhatt 

the competent Authority appointed the Inquiry Officer / 

Presenting Officer vide order dated 16-02-2004. The 

Inquiry Officer was directed to complete the Disciplinary 

Proceedings against Shri A.K. Bhatt as per the judgement 

of the Hon'ble CAT, Guwahati Bench, Guwahati CAT dated 

26-02-2004 as expeditiously as possible within a period 

of six months from the date of receipt of the order. 

Applicant was also directed to co-operate with the en-

quiry and shall not adopt any delaying tactics. The 

ReJulL HedLing in the said case was held on 17-01-2005 

and 18-01-2005. 

4). 	That the deponent further submits that the 

applicant have already been provided with the relevant 

documents and have also been intimated that he may call 

and inspect all other documents related to the case 

during the course of the regular hearing vide Annexure - 

F, Annexure - L of the present Original Application. But 

the applicant have also not used the documents provided 

to him nor could also convince the inquiry officer during 

1j  

Contd ... . 1- 



inquiry as to why the other documents were required by 

h.ipi in the present proceeding. 

It is further stated that as informed from Head 

Quarter during the regular hearing the preseiting officer 

was asked to submit the written brief to the enquiry 

officer with copy to the charged officer I the present 

applicant by 27-01-2005 and the charged officer was 

required to submit written brief within 10 days from the 

receipt of the presenting officer's brief. 

Hence the present petition for quashing of the 

departmental proceeding is not maintainable for the 

applicant had participated in the proceeding which is 

awaiting completion. 

That the respondent submits that under such 

circuntaticeS the relief sougM in the pesQnt applica-

tion cannot be granted for the conduct of the applicant 

and in particular when the proceeding is continuing. The 

--  applicant have got ample opportunity to inspect, call and 

obtain any or every documents necessary for convenient 

conclusion of proceeding without any sort of withholding 

of opportunity or prejudice towards him and thus the 

present application is liable to be dismissed. 

Verification 	PageI7 



1- 

141,  

VERIFICATION 

I Shri Uday Narayan Khawarey, Son of Shri Jagat 

Narayan Khawarey, aged about 44 years, presently working 

as Assistant Commissioner in the Regional Office of Kendrya 

Vidyalaya Sangathan, M&igaon, Guwahati, do hereby verified 

that the statement made in paragraphs ¶,,3 ),.t)),s- are 

true to my knowledge and those made in paragraphs 

are A.6) ,  JM\) based on records. 

And I sign this venfcaton on this the - day of 

2005 at Guwahati, 

Place; 	JC*L\ 	 DEPONENT 

Date: 	v- 
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t 
In the Central Administrative Tribunal, 

• 	. 	Guwahati Bench, •Guwahati 	. 

• 	 . 	LI2 

• . 	. 	. 	Original Application No.6• of .2005 .......... 

Sri Ashok Kumar .Bhatt 

Applicant 

-VERSUS- 	-. 

The.Commissiofler, K.V.S,& others. 

.... .........espbndents 

-AND- 	. . 

.N THE HATTER....OF: 	' 

Written• . Statement filed • by 	the 

respondents No.1, 2 & 3. 

• 	• 	• 	-AND-- 	•• 	• 

	

• 	. 	. -I NTHE MATTER OF :.i; . V °. 	 - 	 . •. 	 .• 

• 	• 	preliminary ,  reply!. objection- that -• 

•. 	• 	
• 	

• has a1readybeen .filedby the-  Respon-. 

.dents.  

-AND-,. 	- 

• 	. 	. 	 . 	- 	•. - Contd. . . ./-- 
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INTHE.MATPER.OF..:..,.. 

The Assistant Commissioner, 

Kendriyà Vidyala.ya Sangathan, 

Guwahati Region, Maligaon, 

Guwahati. 

The . humble written statement 	on 

bhalf of the respondents .a.ré as 

follows: 

- 	I, Sri U.N Khawa:rey, the..Assistaflt Commission- 

• 	-er., Kendriya Vidyal ayaSaflgathan,.Regionai Office,. Guw-. 

hati,on being authorised.to file this written statement 

do hereby solemnly affirm and file the.written statement 

..onbehalf of. Respondents No.1-,, 2'.and-3 asunder:-. 

That the respondents having been served with a. 

,..copy, o f . the Or igiflalAPPli .Cati0fl,have gone'through the, 

contents of the O.A and,onbeingSUpPlied with comments 

from the Head-quarters this .reply.has been submitted on 

behalf- of the respondents. . 

- 	. That the 'deponéfltstates 	allegations . / • 

- averments which are not borne out by records are denied 

- -and not admItted. Any-.averments /.allegatiofls which. are 

not specifically admitted hereinafter are deemed • to be 

Contd../ - . 	. . - 
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.3). 	That with regard to the statement made in 

paragraphl under heading of 'DETAILS OF;THE ALICATI0N 

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS 

MADE', the deponent states that matter has become infruc-

tuous so far as the applicant have participated in the 

inquiry, the regular hearing of the case was taken up as 

per schedule, the witnesses were examind and cross-

examined, the relevant documents were exhibited and after 

closue of the defence case the Presenting Officer was 

directed to submit his written brief with a copy to the 

Charged Officer by 27-01-2005. The Charged Officer has 

been asked •to submithiS written brief within 10 days 

from the date of receipt of Presenting Officer's brief. 

This step was taken by the Enquiry Authority to give fair 

opportunity to the parties to submit their arguments. As 

• such the statements I averments whatever are made before 

this I-!on'ble Tribunal to substantiate the cause of action 

and the grounds whatsOever forwarded by the applicant in 

the instant application have become infructuous and on 

this score alone this O.A is notmaintainable to grant 

any of the relief as prayed; and as such the •O.A is 

liable to be dismissed and quashed with cost. 

4). 	That the deponent before controverting the 

statements and allegations made in the O.A craves leave 

of this Hon'ble Tribunal to submit that the respondents 

have already submitted.preliminary reply / objection 

appraising the brief facts of •the daze in vew of the 

p1  
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i:bntinuatic'n. of the Departm?ntal:F'ru:u;eeding.and parti.:i- 

pation of the. present applicant held in 17-01-2005 and 

• 

	

	• •1:8-01-200.5and rei' on the sathetttreat the prelimihary 

rply as part of this written statement. 

PARAWISE COMMENiS 	 •:. 

• 	5). 	That with regard to the statement made in 

paragraph 4.1 of the O.A, the deponent offers.no  comment. 

6:1.. That with regard tothe statement -, made in 

:parag.raph 4.2 of the .O.A, the deponent states that the 

ame are matter of records and hence offers no comment. 

7:1. 	That w i t h regard to the statement made. in 

paragraph 4.3, the deponent states thatthe applicant was 
W. 

suspended on 05-04--2002 and I. his suspension has not 

affected hisselection as Assistant Commissioner. 

8).. 	That with regard to •the statement made in 

paragraph 4.4, the deponent states that memorandum dated 

26-09-2002 has been issued to the applicant calling for 
I 

his explanatic'n f.:'r...the allegation leveled aginst him 

and in response c':' the nemor.andum he filed.a.representa 

• 	.tis:'n dated 10-10-2002 requasting to provide a larg 

number of copies of irrelevant documents. to subnit his - 

reply. The applicaht was pru:vided the s:opies of the 

documents • mentioned in Annexure I I I of the Charge-sheet 

vide memorandum dated 26-12-2002. 	 - 

• 	 • 	 0 	 • 	 -. 	
• • Contd.., . .1- 
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That 	w i t h 	regard 	to the 	statement 	made 	n 

paragraph 4.5, the deponent states that the aplicant was 

issudcharge-shéet under 
	uleI4 of CCS 	cc 	kuis1965 

vidememorandum dated 1.1-12-2003 	- 

10).. 	That 	w i t h 	regard 	to the -statement: made 	in 

- 	paragraph 4.6, -the deponent begs to state that the repr.e- 

•.--sentation 	dated 1O-102002 	as conMdered by the.. 	compe-•. 

tent 	authority and the copies of the relevant.- 	documents 

were provided to the applicant vide mems:irandum dated -26- 

• 	 12-2002 	-. 	-- 	 - - 	 - 	- 

ii). - 	 That 	with 	regard 	tb-the. .tatement 	made 	in 

-paragaph 4.7,- the deponen.t states that.the suspension- cif• 

- - 

the 	applicant 	was revoked vid-order 	dated 	20-01-2003 

without 	pre.judice 	to the outcome- 	of 	the .Di-sc.ipl mary 

Prc'ceedings contemplated against the - -applicant a-nd posted 

•,.. 	him 	to.Kndr.iya Vidyalaya, 	Bo:kajan.  

-12:. 	-- 	That 	- with 	regard 	to the 	statement 	made - 	in 

paragraph 4.8,..the deponent states that theapplicant has 

• 	 already 	been - 	rc'vidd the relevant documents - ànd 	also 

intimated 	
that 	he may clI 	nd inspect - all 	the - other 

documents related etc' the cse during the :cciurs 	of 	regu- 
- 	 , 	 _c 	• 	 • 	- 

- lar 	inquiry. 	 - 

13). 	That 	with 	regard 	to the 	statement 	nade 	in 

-.-arag'aph 4.9, 	the deponent begs, to state that the appii- 



cant filed an O.A No.302/2003 before the Hon'b1e• CAT, 

Guwahati Bench, Guwahati and the same was disposed at the 

admission stage by the Honble Tribunal with a direction 

to the respondents to complete the Disciplinary Proceed-

ings as expeditiously as possible within a period of six 

months from the date of receipt of the order. Th app.li-

cant is also directed to ':oc'perate with the enquiry and 
4 	 - 

shall not adopt any delaying .tacti':s. in ':rder to. .com 

plete the Disciplinary Proceedings within the time frame 

period,, the competent authority has already appointed the 

Inquiry Officer and Presnting Officer vide order dated 

16-02-2004. - 

14). 	That with regard to the statements, made in 

paragraphs 4.10 and 4.11, the deponent states that the 

Inquiry Officer is the C:crmpetent Authority for sanction-

ing for the supply of the documents and he provided all 

the relevant documents related to the disciplinary pro-

ceedings. The i::harged Officer has als'i' not used the 

.dc'cuments provided to him'. Mc're':ver, the Charged Officer 

also c':'uld not convince the Inquiry Officer as to Vhy he 

required the other documents.  

That with rgard to the statement made in 

paragraph 4.12, the deponent begs to state that the 

inquiry Officer inf':rmed the applicant that as per the 

: de':laratic'n given by the previous examination-incharge 

of Kendriya Vidyalaya No.1, JodhpUr, the Marks Register 

of Class-IX-B for the year 2000-2001 was handed over to 

•Contd....  
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the then Prin':ipai Shri A.K. Bhatt for giving the reply - 

of letter received from the Head Quarter by him. 

That with reqard to the statement made in 

paragraph 4.13, the dep.:'nent states that the Inquiry 

Officer being the Ex-C:ontroller, CG knows very well the 

procedure of conducting enquiries and provided all the 

relevant documents during the regular inquiry. 

That the averments made in paragraphs 4.14 and 

4.15 are denied. The applicant was direc.ted by the Hc'n'-

ble Tribunal to cooperate with the enquiry and shall not 

adopt any delaying tactics but he is adopting delaying 

tactics by insisting the Inquiry Officer to provide 

irrelevant documents. tloreover, the applicant failed to 

convince the Inquiry Offi':er as to why he required the 

other documents. The applicant has also not used the 

documents provided to him during the inquiry. 

is:. 	That the averment made in paragraph 4.16 is 

denied by the deponent as the action of the respondents 

are not malafide, illegal, arbitrary and whimsical. 

19:i. 	That with regard to the statement made in 

• paragraph 4.17., the deponent states that the Inquiry 

Officer being the Ex-C.:.ntroiler, CG knows very well the 

procedure of conducting enquiries and he approved for all 

the relevant documents related to the case during the 

Contd ... . 1- 
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'regular inquiry, hence his application deserves rejec-

.tion.. 

20).. 	That the averments I allegations made in. pará 

.•.g;raphs .4.18, 4.19 and 4.20 are denied. by the. deponent. 

The action of the respondents is not arbitraryand whim-

sical.. The applicant has..committedsome :financial and.. 

academic. irregularities and violated the rules. No sen-

':OUS .injustice and mental trouble was, given to him. Hence 

..' the said D.isciplinary'proceedings may.not.be 	aside 

'.and quashed. .. 

• . . 21'). 	. 	That with regard.. to the grounds:..as set forth in 

' paragraphs 5.1'.to 5.8 by..the appi.icant,.thedeponent 'begs. 

to submitthat the action of the respondents..is legal and 

:wi.thin..their 'jurisdiction.. 'The •Reguiar..heari.ng .-in the. 

•..'.'...aid.'.case was held on.1.7.-01-2005 and 18-01-2005''The 

applicant himself is not cooperating withthe'enquiry arid.'. 

adopted delaying tactics in-spite of the direct.ions...of 

the H-o'n'ble Tribunal. The applicanthas. committed. some 

financial and. academic irregularities and violated .the 

rules.. The applicant has been provided all.the. relevant 

documents related to the case. Hence the disciplinary 

• . . .pioceedings initiated against. him.mayriot be . set .,as.ider 

and quashed.  

On conspectus of.the facts andcircumstances..as 

•tatedabove, the deponent .begs'.,.to submit.thatthe relie.f 

e 
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sought. by the applicant in paragraph;8.•of the •instant 

:o.A, may not be granted to himas the Inquiry Officer 

:•..approved all those documents related to the:case.during.• 

the regular inquiry, hence this applicatipn. dserves.. 

rejection.. As such the Hon'.b.le .Tribunal.may' be pleased to 

.........di.smis the O.A filed. by ..theapplicant with cost. 

q 

..V ER IF 11.CA 

Contd.. . . I - . - 
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• AFFIDAV I T 

I Shri Uday Narayan Khawarey 7  Son of Shri lagat.  

Narayan Khawarey, aged about 44 years, presently working 

as Assistant Commissioner in the Regional Office of Kendriya 

Vidyalaya Sangathan, M&igaon, Guwahati, do hereby 

solemnly affirm and declare as follows: 

That I am the Assistant Commissioner of the Kendriya 

Vidyalaya Sangathan, Mallgaon, Guwahati, as such I am 

acquainted with the facts and circumstances of the case. By 

virtue of my office I am competent to swear this affidavit. 

That the statements made in this affidavit and in the 

accompanying application in paragraph t-, 	O-i are true 

to 	my 	knowledge, those made 	in 	paragraphs i - i 

being matter of records are true to my information derived 

therefrom. Annexures 	 are true copies of the 

originals and groups urged are as per the legal advice. 

And I sign this affidavit on this the 	s th day of M-j 

ttobr, 2005 at Guwahati 

Identified by 

DEPOFIENT 

Advocate's Clerk. 


